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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 559 of 2022

IN THE MATTER OF:

Mr. Sanjeev Jain,
S/o Late Mr. Shikhar Chand Jain,
R/0 B-94, Lane No.10, Shashi Garden,

Patparganj, New Delhi-110091, .... Petitioner/Applicant

VERSUS

The Municipal Corporation of Delhi,

SH. Gyanesh Bharti, IAS,

Through its commissioner,

Dr. S.P. Mukherjee Civic Center,

JLN Marg, New Delhi-110002. & Ors. .... Respondents

REPLY ON BEHALF OF THE PETITIONER/APPLICANT.

1. The present Reply is being filed by and on behalf of the Petitioner after

carefully going through the ‘Status Reports/Reply’ dated 17" September,

2022 & 02! December, 2022 as filed by and on behalf of the Respondent No.

1 1.e., Municipal Corporation of Delhi. The Petitioner denies all the contents
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of such Status Reports as False, misleading and wrong, except to the extent
expressly admitted to hereunder. Without prejudice to the generality of the
above denial, the following Reply is tendered.

. It 1s respectfully submitted that the Status Reports as filed by and on behalf
of the Respondent No. 1 i.e., Municipal Corporation of Delhi is incomplete,
misleading & without any authenticated documents and is therefore liable
to be Rejected. It is submitted that the contents of such Status Reports are
totally misconceived, denied and specifically traversed. The Petitioner denies
each and every averment and contentions raised by the Respondent No. 1 i.e.,
Municipal Corporation of Delhi in its Reports. Nothing in such Reports should
be deemed to be admitted by the Petitioner for the want of specific traverse
unless specifically admitted herein by the Petitioner.

. The Petitioner in interest of Protection of the Environment and in
Protection of the Right to a Clean Environment as guaranteed by the
Constitution of India under Article 21 and under Article 51 filed this present
case before this Hon’ble Tribunal. Accordingly, through this present
Petition the Petitioner has been seeking appropriate directions to Stop the
Illegal activities that are being carried out at East MCD Park at Patpar Ganj
village Chowk by Respondent No. 4 i.e., BSES Yamuna Power Limited with

the help of Respondent No. 1 i.e., Municipal Corporation of Delhi and
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Respondent No. 8 1i.e., Public Works Department (PWD) and seeking
appropriate directions to re-develop and re-plant the trees and plants,
restore all the Greenery at East MCD Park at Patpar Ganj village Chowk
at East Delhi which are being damaged by Respondent No. 4 i.e., BSES YPL,
Respondent No. 1 i.e., MCD and Respondent No. 8 i.e., PWD.

It is pertinent to mention here that, in Reply Statements of Respondent No.
1 & Respondent No. 4, they have accepted the fact that there was greenery,
plants, big trees, flower beds & planters at such MCD Park which has now
been damaged by Respondent No. 4 i.e., BSES YPL with the help of
Respondent No. 1 i.e., MCD and Respondent No. 8 i.e., PWD. Rather,
Respondent No. 1, 4 & 8 are placing some wrong, fake & misleading
documents which has no relevance from this present case.

It is also important mention here that, the Joint Committee, through its
Joint Inspection Report, admitted & mentioned the presence of such East
MCD Park at Patpar Ganj village Chowk. The Point No. 3 of Joint Inspection

Report clearly states that “‘flower beds/planter was constructed and greenery

was being maintained before installation of these transformers. In addition,

one hand pump and several benches were also installed at such East MCD

s

Park at Patpar Ganj village Chowk for general public.’
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Respondent No. 4 i.e., BSES YPL with the help of Respondent No. 1 1.e.,
MCD and Respondent No. 8 i.e., PWD has damaged such East MCD Park and
dumped it by concrete, damaged all the flower beds/planters destroyed most
of the greenery. But some big trees are still there which needs to be
protected and one of them is a ‘Big Pipli Tree’ of diameter of 1.5 meters,
height around 40 feet is still there and its branches are spread over an area of
50 feet and some small trees and plants are still there.

When the Joint Committee, which was constituted in compliance of the
Hon’ble NGT order dated 05.08.2022 in O.A. 599/2022, is accepting &
mentioning the presence of Green Environment at Patpar Ganj village
Chowk before and after the installation of electrical transformers then
there is no question of raising or denying the fact of presence of such Green
Environment which is situated outside the complex of Shyama Prasad
Mukherji T.B. Hospital at Patparganj Village Chowk, East Delhi 110091 of
MCD Ward No. 12E. Hence, it clearly means that Respondent No. 4 i.e.,
BSES YPL with the help of Respondent No. 1 & 8 has damaged all the Green
Environment and destroyed all the greenery, removed all the plants, big trees,
flower beds.

In addition, a Green Environment, which is comprising of green spaces,

gardens, trees, flower beds, road-side plantings, sitting benches & drinking

—
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water facility, is nothing but a Public Park. Hence, the Green
Environment/area outside the complex of Shyama Prasad Mukherji T.B.
Hospital at Patpargan; Village Chowk which comprised of, one water hand
pump, flower beds/planters, greenery & several benches and where a ‘Big
Pipli Tree’ of diameter of 1.5 meters, height around 40 feet is still there with
some small trees and plants is nothing but a MCD Park only.

The presence of the above-mentioned park things/amenities were also
confirmed by the local residents available at the site who gave all these
information to the Joint Committee as specified in point no.3 of Joint
Inspection Report which is singed by all the appointed members of the Joint
Committee.

Hence, this clearly shows that the site in question is a ‘MCD PARK’ only
which Respondent No. 1, 3, 4 & 8 are clearly denning and misleading this
Hon’ble Tribunal for their personal malafide intentions.

It is pertinent to mention here that, such installation of Electrical
transformers at site in question is nothing but an illegal installation because
Officials of Delhi Fire Service as well as DPCC themselves informed that

“No_permission_has _ever_been_sought by Respondent No. 4 i.e., BSES

Yamuna Power Limited to install the transformers at the said site in

—
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question.” This information is also confirmed and mentioned by the Joint
Committee in their Joint Inspection Report in point No. 7.

Such illegal installation of Electrical Transformers by BSES YPL near such
Big Pipli Tree & other small plants that are left at the site in question, is
damaging those trees and the left-over Green Environment and the oil in sub-
station 1s going in the roots of such tree which is damaging the roots and
Respondent No. 4 i.e., BSES YPL has also built the concrete structure around
the Big Pipli Tree which is weakening the roots and eventually killing trees &
Green Environment. Such Concrete Structure is not allowing the roots of the
tree to grow eventually causing it to fall soon.

National Green Tribunal (NGT) also ordered that no concrete work to be

done within two-meter range of a Tree. Hence, all the illegal installation of

Electrical transformers and concrete dumping at site in question i.e., East
MCD Park by Respondent No. 4 are illegal and needs to be removed.

. The Respondent No. 1 i.e., Municipal Corporation of Delhi has concealed
material facts and information from this Hon’ble Tribunal and knowingly
placed on record wrong statements and hence, their Reports/Reply are
liable to be dismissed with heavy cost. Respondent No. 1’s Reports/Reply
are nothing but a ploy to coerce this Hon’ble Tribunal and the Petitioner

to accept their wrong and false facts.

Page 6 of 141



624

5. The Reports/Reply as filed by and on behalf of the Respondent No. 1 i.e.,
Municipal Corporation of Delhi is not maintainable and are liable to be

rejected on the following grounds:

5.1. JOINT COMMITTEE AS CONSTITUTED IN COMPLIANCE

OF THE HON’BLE NGT ORDER DATED 05.08.2022 IN O.A.

599/2022 ADMITTED & MENTIONED THE PRESENCE OF

THE MCD PARK IN THEIR INSPECTION REPORT.

In compliance of the Hon’ble NGT order dated 05.08.2022 in O.A.
599/2022 in the matter of “Sanjeev Jain Vs. Municipal Corporation of
Delhi & Ors”, a Joint Committee comprising of the concerned
Statutory Authorities- Commissioner, Delhi Municipal Corporation,
Directors, Department of Horticulture and Department of Delhi Fire
Services, Government of NCT of Delhi, DPCC and District Magistrate
(East) Delhi was constituted to visit the site in question and verify the
factual position.

Accordingly, a Joint Inspection was carried out on 12.09.2022 and a
Joint Inspection Report was submitted. Through Point No. 3, in Joint

Inspection Report, the Joint Committee themselves admitted &
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mentioned the presence of the park. The Point No. 3 in Joint
Inspection Report states as follows:

“The representative of the Joint committee also gathered information

from local residents in respect of installation of the transformers. Some

of the local residents available at site apprised that earlier flower

beds/planter was constructed and greenery was being maintained

before installation of these transformers. They further informed that

one hand pump and several benches were also installed at this place

bl

for general public.’

Public parks are usually comprised of green spaces, gardens, trees,
flower beds, road-side plantings, sitting benches & drinking water
facility and the site in question has and had all the amenities that a
normal Public Park comprises of, such as one water hand pump was
there in the park that the Respondent No. 4 has damaged and dumped
it by concrete, flower beds/planters are there, greenery was being
maintained before installation of such transformers, several benches
were also installed at the site in question and a ‘Big Pipli Tree’ of
diameter of 1.5 meters, height around 40 feet is still there and its
branches are spread over an area of 50 feet and some small trees and

plants are still there.
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The presence of the above-mentioned park things/amenities were
also confirmed by the local residents available at the site who gave
all these information to the Joint Committee as specified in point no.3
of Joint Inspection Report which is singed by all the appointed members
of the Joint Committee.

Hence, this clearly shows that the site in question is a ‘M CD PARK’

only which Respondent No. 1, 3, 4 & 8 are clearly denning and

misleading this Hon’ble Tribunal for their personal malafide intentions.

The Respondent No.4 i.c., BSES Yamuna Power Limited through its
Chairman has been doing illegal work that is still continuously

happening which has resulted in complete damage of the

Environment of the site in question i.e., East MCD Park at Patpar Ganj

village Chowk at East Delhi, now no space for children to play has left
, all plants and trees are being damaged and removed that left no
greenery sign in the area, threat to the lives of the general public living
near to the East MCD Park at Patpar Ganj village Chowk at East Delhi
as the Respondent No. 4 has illegally acquired 100% East MCD Park
and installed Electrical 33,000 high-voltage Sub-station and there is a

running IGL Gas pipeline chamber underneath the East MCD Park (as
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confirmed by the Joint Committee through point no. 2 of their Joint
Inspection Report) which can anytime cause a blast in the area and can
result in death of thousands of innocent public.

It is pertinent to mention here that, such installation of Electrical
transformers at site in question is nothing but an illegal installation
because Officials of Delhi Fire Service as well as DPCC themselves

informed that “No _permission has ever been sought by Respondent

No. 4 i.e., BSES Yamuna Power Limited to install the transformers at

the said site in question.” This information i1s also confirmed and

mentioned by the Joint Committee in their Joint Inspection Report in
point No. 7.

Such illegal installation of Electrical Transformers by BSES YPL
near such Big Pipli Tree & other small plants that are left at the site in
question, is damaging those trees and the left-over Green
Environment and the oil in sub sub-station is going in roots of such
tree which is damaging the roots and Respondent No. 4 i.e., BSES YPL
has also built the concrete structure around the Big Pipli Tree which is
weakening the roots and eventually Killing trees & Green
Environment. Such Concrete Structure is not allowing the roots of the

tree to grow eventually causing it to fall soon.
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It is important to mention that, National Green Tribunal (NGT) in

one of their case ordered that no concrete work to be done within

two-meter range of a Tree. Hence, all the illegal installation of

Electrical transformers and concrete dumping at site in question 1i.e.,
East MCD Park by Respondent No. 4 is all illegal and needs to be
removed.

A copy of such Joint Inspection Report is annexed herewith and marked
as Annexure-1.

Photographs of such Big Pipli Tree and Concrete Structure are annexed

herewith and marked as Annexure-2.

MR. SACHIN SHARMA, IPS, ADDL. DCP, EAST DISTRICT,

DELHI ADMITTED THAT THE SITE IN QUESTION ISA MCD

PARK.
On 20/07//2022, the Petitioner has moved one Application under Right
to Information Act, 2005 to the DCP East District, Delhi Police with the

question that “How many Police officers were appointed and given to

the Private Electricity Company BSES Yamuna Power Limited on

22.04.2022 and for what purpose and for which Place.”
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That Vide reply letter of the application under Right to Information Act
Dt. 18/08/2022 Reply ID No. 1390/2022/1659/Info. Cell/East District,

it has been categorically intimated to the petitioner that “HC Manoj,

Ct. Srikant & W/Ct Neeraj were_appointed for providing Police

Protection for Installation of the Electrical Transformers by the

Private Electricity Company BSES Yamuna Power Limited at ‘MCD

Park’ near Bapu Public School, Patparganj chowk, Delhi” as such

reply was made by Mr. Sachin Sharma, IPS, Public Information Officer,

Addl. DCP, East District, Delhi.
A copy of reply letter Dt. 18/08/2022 is annexed herewith and marked

as Annexure-3.

MUNICIPAL CORPORATION OF DELHI MCD)

IDENTIFYING THE AREA OUTSIDE SHYAMA PRASAD

MUKHERJI T.B. HOSPITAL AS MCD PARK.

On date 14/10/2022 the Petitioner has moved one Application under
Right to Information Act, 2005 to Chief Medical officer, Dr. SPM chest
Hospital, Municipal Corporation of Delhi (MCD).

Then vide reply letter of the Application under Right to Information Act

Dt. 31.10.2022 Letter No. DR. SPMCH/PPG/MCD/2022/D-940, it has

e
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been informed to the Petitioner that “MCD’s Waste Dumping Ground,

MCD Delhi Environment Municipal Corporation Service Office

(MCD’s DEM’s Office) and “MCD Park” all three are situated outside

the complex of Shyama Prasad Mukherji T. B. Hospital at Patparcanj

Village Chowk, East Delhi 110091 of MCD Ward No. 12E.”

Hence MCD itself accepting and stating that there is a MCD Park
situated outside Shyama Prasad Mukherji T.B. Hospital at
Patparganj Village Chowk, East Delhi 110091 of MCD Ward No. 12E
then, why MCD Commissioner Respondent No. 1, Chief Secretary of
Delhi Respondent No. 3, Chairman BSES Yamuna Power Ltd.
Respondent No. 4 & Chief Secretary of Delhi Respondent No. 8 are
denying the truth about the existence of MCD Park and misleading
Hon’ble Tribunal even though MCD’s department documents are
proving the existence of MCD Park.

A copy of Reply Letter Dt. 31/10/2022 along with the pictures of such
MCD’s Waste Dumping Ground, MCD Delhi Environment Municipal
Corporation Service Office and MCD’s Park as evidence are annexed

herewith and marked as Annexure-4 and Annexure-5 respectively.

e

e N
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EXECUTIVE ENGINEER, MAINTENANCE DEPARTMENT M-

4, SHAHDARA, SOUTH ZONE ISSUED A TENDER FOR THE

WORK OF BEAUTIFICATION OUTSIDE OF SHYAMA

PRASAD MUKHERJI T.B. HOSPITAL PATPARGANJ MAIN

CHOWK.
On date 03/08/2023 the Petitioner has moved one Application under
Right to Information Act, 2005 to Executive Engineer, Maintenance

Department, Shahdara, South Zone, Municipal Corporation of Delhi

with the question that “Which Department of MCD undertakes the

work of Construction of Boundary wall of Parks, Fixing of Grills at

Boundary walls of Park and Beautification work.”

Then vide reply letter of the Application under Right to Information Act
Dt. 01.09.2023 Letter No. EE/SH/S/M-111/2023-24/D-359 it has been

informed to the Petitioner that “the Maintenance Department of MCD

undertakes the work of Construction of Boundary wall of Parks,

Fixing of Grills at Boundary walls of Park and Beautification work

is undertaken by Horticulture Department” as such reply was made

by Indra Vir Singh, Executive Engineer Maintenance Department-III,

Shahdara, South Zone, MCD.

— . @o\«)\Ll
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It is pertinent to mention that, on 07/02/2017, Mr. Mula Singh,
Executive Engineer, Maintenance Department-IV, Shahdara, South
Zone, MCD issued a Work Order No. EE [M-Shah. (S)]-
IV/SYS/2016-2017/216 in favour of M/s. Sudeep Subaksh,
Contractor Agent for beautification outside the Shyama Prasad
Mukherji T.B. Chest Hospital Patparganj Main Chowk for Tender
Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine Thousand Seven
Hundred Twenty-One Rupees only).

The Work Order was issued for undertaking the following works:

a. Steel Work welding

b. Brick Wall

c. 24mm thick washed Marble Chips work & Plaster on wall

d. Earth Work in excavation by mechanical means

e. Supplying and stacking at site good earth and others work.
Actually, on date 10/05/2023 the Petitioner has moved one Application
under Right to Information Act, 2005 to Deputy Commissioner,
Shahdara, South Zone, Municipal Corporation of Delhi with the

question that “what all work was done and by which Contractor and for

how much amount the work was done in line of the Work Order No. EE

[M-Shah. (S)]-IV/SYS/2016-2017/216 as issued by the Executive

,lg_\ M )<—\’\ 7/
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Engineer, Maintenance Department-IV, Shahdara, South Zone, MCD,

on 07/02/2017.”

Accordingly, on 17/10/2023, the Petitioner was provided related
documents comprising of 33 pages by Maintenance Department-
IV, Shahdara, South Zone, MCD for which the petitioner paid amount
Rs. 66/- (Slip No. 99143) to get such related documents of 33 Pages. In

such related documents of 33 pages, it is mentioned that “on

07/02/2017, Mr. Mula Singh, Executive Engineer, Maintenance

Department-1V. Shahdara, South Zone, MCD issued a Work Order No.

EE [M-Shah. (S)]-1V/SYS/2016-2017/216 in favour of M/s. Sudeep

Subaksh, Contractor Agent for beautification outside the Shyama

Prasad Mukherji T.B. Chest Hospital Patparganj Main Chowk for

Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine Thousand Seven

Hundred Twenty-One Rupees only).”’

Hence, it clearly shows that MCD Park was beautified and some
additional construction work was done by the Executive Engineer,
Maintenance Department-IV, Shahdara, South Zone, MCD, on

07/02/2017 via Work Order No. EE [M-Shah. (S)]-IV/SYS/2016-

J/:;;:\\M (—i«’_\*\AK?,/,
/<\ )
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The area of such MCD Park is width 21.6 feet and Length 84.9 feet,
Concrete Boundary wall height is 2.6 feet and MS Railing above the
Boundary wall is of the height 2.6 feet and Entry Gate of such MCD
Park is of the height 2.3 feet.

These measurements clearly shows that there is a proper place of such
MCD Park which has its own Concrete Boundary wall, MS Railing
and its own Entry Gate.

Hence, this clearly shows that MCD has never handed over the land
where such MCD Park is situated to PWD neither in 2012 nor
anytime and till today the land of such MCD Park is with MCD only.
A copy of Reply Letter Dt. 01.09.2023 Letter No. EE/SH/S/M-I11/2023-
24/D-359 1s annexed herewith and marked as Annexure-6.

A copy of the Application 10/05/2023 along with the copy of the related
documents comprising of 33 pages along with the Payment Slip No.

99143 are annexed herewith and marked as Annexure-7 (colly).

MUNICIPAL CORPORATION OF DELHI MCD)

IDENTIFYING THE AREA OUTSIDE SHYAMA PRASAD

MUKHERJI T.B. HOSPITAL AS MCD PARK.
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On date 13/10/2022 the Petitioner has moved one Application under
Right to Information Act, 2005 to Deputy Commissioner, Shahdara
South Zone, Municipal Corporation of Delhi.

Then vide reply letter of the Application under Right to Information Act
Dt. 05.12.2022 Letter No. 885/D/AC/SHD/(S)/2022-23 it has been

informed to the Petitioner that the “road in front of MCD Park which

is situated besides Shyvama Prasad Mukherji T.B. Hospital at

Patparganj Village Chowk, East Delhi 110091 of MCD Ward No. 12F

is being cleaned on daily basis” and it is being cleaned by two (2) MCD

Workers and their names are:

A) Rishipal s/0 Babulal, Employment No. Regular P.S.-B.M.D-
51801230 and;

B) Nitin s/o Bhushan, Employment No. Regular P.S.-B/M.D-
70302397.

Such Reply is being given by the Deputy Commissioner, Shahdara

South Zone, Municipal Corporation of Delhi. In their official Reply

dated 05/12/2022 the Department is clearly mentioning that the

“Road in front of MCD Park” is being cleaned on daily basis and it

is being cleaned by two (2) MCD Workers.

/:;;M a¢\g\7//
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Hence MCD itself accepting and stating that there is a MCD Park
situated outside Shyama Prasad Mukherji T.B. Hospital at
Patparganj Village Chowk, East Delhi 110091 of MCD Ward No. 12E
then, why MCD Commissioner Respondent No. 1, Chief Secretary of
Delhi Respondent No. 3, Chairman BSES Yamuna Power Ltd.
Respondent No. 4 & Chief Secretary of Delhi Respondent No. 8 are
denying the truth about the existence of MCD Park and misleading
Hon’ble Tribunal even though MCD’s department documents are
proving the existence of MCD Park. This clearly shows Respondent
No. 1, 3, 4 & 8’s ill intentions.

A copy of Reply Letter Dt. 05/12/2022 is annexed herewith and marked
as Annexure-8.

CHIEF ENGINEER-3., MUNICIPALL. CORPORATION OF

DELHI, INFORMED THAT THE LAND WHICH IS SITUATED

OUTSIDE SHYAMA PRASAD MUKHERJI T.B. HOSPITAL

HAS NEVER BEEN HANDED OVER TO PWD. GOVERNMENT

OF DELHI IN 2012.

On date 15/07/2023 the Petitioner has moved one Application under
Right to Information Act, 2005 to Chief Engineer-3, MCD, Delhi,

Municipal Corporation of Delhi with the question that “Whether any

— f’;;i,\‘M ac«)\? -
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Land which is situated outside Shyama Prasad Mukherji T.B. Hospital

had been handed over to PWD, Government of Delhi in 2012.”

Then vide reply letter of the Application under Right to Information Act
Dt. 18.10.2023 Letter No. EE (M)-IV/Shah. (S)/2023-24/D-1409 it has
been informed to the Petitioner that “No such information is available
in this MCD office.”

Hence, this clearly shows that No such Land including MCD Park
which is situated outside Shyama Prasad Mukherji T.B. Hospital had
ever been handed over to PWD, Government of Delhi in 2012.

A copy of Reply Letter Dt. 18.10.2023 is annexed herewith and marked

as Annexure-9.

ENGINEER IN CHIEF, PUBLIC WORKS DEPARTMENT

(PWD), GOVERNMENT OF DELHI INFORMED THAT THE

LAND WHICH IS SITUATED OUTSIDE SHYAMA PRASAD

MUKHERJI T.B. HOSPITAL HAS NEVER BEEN HANDED

OVER TO PWD. GOVERNMENT OF DELHI IN 2012.

On date 30/09/2022 Registration No. PWDEC/R/2022/60238, the
Petitioner has moved one Application under Right to Information Act,

2005 to Engineer in Chief, PWD, with the question that “Whether any

—
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Land measuring 20.5 feet wide and 84 feet long which is situated

outside Shyvama Prasad Mukherji T.B. Hospital had been handed over

to PWD., Government of Delhi in 2012.”

Then vide First Appeal Reply letter of the Application under Right to
Information Act Dt. 03.10.2023 Letter No. 1420 it has been informed
to the Petitioner that “No such information is available in this Division.
Hence information of this office may be treated as NIL”

Hence, this clearly shows that No such Land including MCD Park
which is situated outside Shyama Prasad Mukherji T.B. Hospital had
ever been handed over to PWD, Government of Delhi in 2012.

A copy of Reply Letter Dt. 03.10.2023 Letter No. 1420 is annexed

herewith and marked as Annexure-10.

NO PROPOSAL HAS EVER BEEN MADE TO THE

CORPORATION HOUSE, CIVIC CENTER DURING THE

PERIOD 01.01.2012 TO 31.05.2012 FOR HANDOVER OF THE

MCD LAND SITUATED OUTSIDE SHYAMA PRASAD

MUKHERJI T.B. HOSPITAL, PATPARGANJ CHOWK TO

PWD, GOVERNMENT OF DELHI.
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On date 19.07.2023 Diary No. 1377, the Petitioner has moved one
Application under Right to Information Act, 2005 to Commissioner of

MCD, Civic Center with the question no. 8 & 9 that “under which Rules

& Regulation can MCD handover its Land to PWD, Government of

Delhi and with whose permission can handover such land.”

Then vide Reply letter of the Application under Right to Information
Act Dt. 31.10.2023 Letter No. 1843 it has been informed to the

Petitioner that “Corporation House has the power to give permission

for transfer/handover of MCD Land to any Government Department”

as such reply was made by Land & Estate Department, MCD, Civic

Center.”
On date 05.10.2023 Diary No. 2643, the Petitioner has moved one
Application under Right to Information Act, 2005 to Secretary of

Corporation, MCD, Civic Center with the question that “on which all

dates between 01.01.2012 to 31.05.2012 Corporation house session was

held.”
Then vide Reply letter of the Application under Right to Information
Act Dt. 26.10.2023 Letter No. 628 it has been informed to the Petitioner

that “Corporation house session was held on 11.01.2012, 23.01.2012,

08.02.2012, 27.02.2012 & 09.03.2012.”
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On date 30.10.2023 Diary No. 3054, the Petitioner has moved one
Application under Right to Information Act, 2005 to Secretary of
Corporation, MCD, Civic Center wherein the Petitioner asked for “the

Minutes of the Meeting for date 11.01.2012, 23.01.2012, 08.02.2012,

27.02.2012 & 09.03.2012.”

Accordingly, on 07.11.2023 via Letter No. 672, the Petitioner was
provided related documents comprising of 385 pages by Secretary
of Corporation, MCD, Civic Center for which the petitioner paid
amount Rs. 770/- (Slip No. 43437) to get such related documents of 385
Pages. In such related documents of 385 pages, no such Proposal has
ever been made, during Corporation House’s Session which were
held between period 01.01.2012 to 31.05.2012, by the MCD to the
Corporation House, Civic Center for handover of the MCD land
comprising of width 21.6 feet and Length 84.9 feet, situated outside
Shyama Prasad Mukherji T.B. Hospital, Patparganj Chowk to PWD,
Government of Delhi.

Hence, this clearly shows no such Proposal has ever been made to the
Corporation House, Civic Center during the period 01.01.2012 to
31.05.2012 for handover of the MCD land situated outside Shyama

Prasad Mukherji T.B. Hospital, Patparganj Chowk to PWD,
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Government of Delhi. The area of such MCD Park is width 21.6 feet
and Length 84.9 feet, Concrete Boundary wall height is 2.6 feet and MS
Railing above the Boundary wall is of the height 2.6 feet and Entry Gate
of such MCD Park is of the height 2.3 feet.

Hence, this clearly shows that MCD never handed over its Land to
PWD in 2012 and the Commissioner of MCD is clearly misleading
this Hon’ble Tribunal with his ill malafide intentions and filling
fake & forged documents.

Note: Due to bulky size of such related documents comprising of 385
pages, as provided by the Secretary of Corporation, MCD, Civic Center
for which the petitioner paid amount Rs. 770/- (Slip No. 43437), the
Petitioner has not attached those 385 pages as an annexure. But if the
Hon’ble Tribunal wants then the Petitioner will bring those 385 pages
in records.

A copy of Reply Letter Dt. 31.10.2023 Letter No. 1843 is annexed

herewith and marked as Annexure-11.

A copy of Reply Letter Dt. 26.10.2023 Letter No. 628 along with the
Copy of Letter No. 672 dated 07.11.2023 along with the Slip No. 43437

are annexed herewith and marked as Annexure-12.
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STATUS OF TASKS ON 77 CORRIDORS CATEGORY A B AND

CINMATTER OF LLA. NO. 34/1999 IN CWP NO. 13029/1985 M..C.

MEHTA VS. UOI & ORS. OVER WHICH RESPONDENT NO. 1

IS LAYING THEIR CASE IS BASELESS. HAS NO RELEVANCE

AND FAKE.

On date 21.01.2023 Registration No. LGOVS/R/2023/60028, the
Petitioner has moved one Application under Right to Information Act,

2005 to Lt. Governor, Delhi with the question that “Has any meeting

been held of Hon’ble Lt. Governor, Delhi on 24.02.2021 to review the

Status of Tasks on 77 Corridors Category A B and C in matter of [LA.

NO. 34/1999 in CWP NO. 13029/1985 M.C. Mehta Vs. UOI & Ors.

Along with the minutes of such meeting.”

Then vide Reply letter of the Application under Right to Information
Act Dt. 02.03.2023 Letter No. XXIV/29/spl/ID-645/2023/8066/RTI
Cell/Desk-1I/PHQ it has been informed to the Petitioner that “As per
records, the requisite information is not available in this Head Quarters”
as such reply was made by Hon’ble Lt. Governor, Delhi and Deputy
Commissioner of Police, Delhi Police, Head Quarters.

Hence, it clearly shows that, no such meeting was held of Hon’ble Lt.

Governor, Delhi on 24.02.2021 to review the Status of Tasks on 77

éz/,i;;i,j,\ (i<,\\/\ ,7//,, ’
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Corridors Category A B and C in matter of I.A. NO. 34/1999 in
CWP NO. 13029/1985 M.C. Mehta Vs. UOI & Ors. of Hon’ble
Supreme Court, and, Commissioner of MCD is clearly misleading this
Hon’ble Tribunal with his ill malafide intentions and filling fake &
forged documents.

A copy of reply letter Dt. 02.03.2023 Letter No. XXIV/29/spl/ID-
645/2023/8066/RTI Cell/Desk-II/PHQ is annexed herewith and marked

as Annexure-13.

CHIEF SECRETARY OF DELHI ADMITTED THAT LT.

GOVERNOR. DELHI NEVER GAVE ANY PERMISSION TO

RESPONDENT NO. 4 L.LE., BSES YPL FOR INSTALLATION OF

THREE (3) HEAVY ELECTRICITY TRANSFORMERS IN MCD

PARK SITUATED OUTSIDE SHYAMA PRASAD MUKHERJI

T.B. HOSPITAL AT PATPARGANJ VILLAGE CHOWK., EAST

DELHI.

On date 04.03.2023 Registration No. CSCTO/R/2023/60113, the
Petitioner has moved one Application under Right to Information Act,
2005 to Chief Secretary of Delhi with the question that “Has LT.

Governor, Delhi ever gave any permission to Respondent No. 4 i.e.,

BSES YPL for installation of three (3) heavy Electricity Transformers
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in MCD Park situated outside Shyama Prasad Mukherji T.B. Hospital

at Patparganj Village Chowk, East Delhi.”

Then vide Reply letter of the Application under Right to Information
Act Dt. 13.03.2023 Letter No. F.11(27)/2022-23/4"-Qtr/P10O-
2672/Power/479 it has been informed to the Petitioner that No such
information is available in this Department.

Hence, it clearly shows that no such meeting has ever been held
wherein LT. Governor, Delhi gave permission to Respondent No. 4
i.e., BSES YPL for installation of three (3) heavy Electricity
Transformers in MCD Park situated outside Shyama Prasad
Mukherji T.B. Hospital at Patparganj Village Chowk, East Delhi.

A copy of Reply Letter Dt. 13.03.2023 Letter No. F.11(27)/2022-23/4"-
Qtr/PIO-2672/Power/479 is annexed herewith and marked as

Annexure-14.

6. Para-Wise Reply to Status Report dated 17th September, 2022 as filed by

Respondent No. 1 i.e.. Commissioner of Municipal Corporation of Delhi:

6.1. The content of Para 1 of the Status Report/Reply are matter of record

and merit no response and anything contrary to the record is denied.

—
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The content of Para 2 of the Status Report/Reply are denied unless
expressly admitted. Nothing in Para 2 of the Status Report/Reply shall
be admitted for lack of denial by way of specific traverse. It is denied
that the land in front of the Shyama Prasad Mukherji T.B. Chest
Hospital and Mother & Child Welfare Centre, Patparganj Village, Delhi
has been earmarked as road. Respondent No. 1 with its ill intentions is
using an Old Document which has no relevance in this present case
i.e., the old Layout Plan of Patparganj Village Complex dated
01.02.1983.
Through such an old document, Respondent No. 1 wants to convey that
since 1983 till 2023, in these 40 years, No Development has been
done/made in Patparganj Village Chowk by the Delhi Government &
Municipal Corporation of Delhi. This is clearly false and a Lie which
cannot be ignored.
In these 40 years a lot of Developments has been made and some of
them are as follows:
a. Through these developments only MCD Park has been made
outside the complex of Shyama Prasad Mukherji T.B. Hospital at
Patparganj Village Chowk, East Delhi 110091 of MCD Ward No.

12E. -
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b. Through these developments only MCD’s Waste Dumping
Ground, MCD Delhi Environment Municipal Corporation
Service Office (MCD’s DEM’s Office) and MCD Park all
three are situated outside the complex of Shyama Prasad
Mukherji T.B. Hospital at Patparganj Village Chowk, East Delhi
110091 of MCD Ward No. 12E.

c¢. For furtherance of developments only, Executive Engineer,
Maintenance Department M-4, Shahdara, South Zone issued a
Tender for the work of Beautification outside of Shyama
Prasad Mukherji T.B. Hospital Patparganj Main Chowk.

It is pertinent to mention that, on 07/02/2017, Mr. Mula Singh,
Executive Engineer, Maintenance Department-IV, Shahdara,
South Zone, MCD issued a Work Order No. EE [M-Shah. (S)]-
IV/SYS/2016-2017/216 in favour of M/s. Sudeep Subaksh,
Contractor Agent for beautification outside the Shyama
Prasad Mukherji T.B. Chest Hospital Patparganj Main Chowk
for Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine
Thousand Seven Hundred Twenty-One Rupees only).

The Work Order was issued for undertaking the following works:

a. Steel Work welding
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b. Brick Wall
c. 24mm thick washed Marble Chips work & Plaster on wall
d. Earth Work in excavation by mechanical means

e. Supplying and stacking at site good earth and others work.

Hence, it clearly shows that there is a MCD Park and such MCD
Park was beautified and some additional construction work was
also done by the Executive Engineer, Maintenance Department-1V,
Shahdara, South Zone, MCD, on 07/02/2017 via Work Order No. EE
[M-Shah. (S)]-IV/SYS/2016-2017/216.

The area of such MCD Park is width 21.6 feet and Length 84.9 feet,
Concrete Boundary wall height is 2.6 feet and MS Railing above the
Boundary wall is of the height 2.6 feet and Entry Gate of such MCD
Park is of the height 2.3 feet.

These measurements clearly shows that there is a proper place of such
MCD Park which has its own Concrete Boundary wall, MS Railing and
its own Entry Gate.

It means Since 1983 till now 2023, a lot of development works have
been undertaken and done by the Delhi Government & Municipal

Corporation of Delhi, which has been mentioned above.
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Hence, it is clear that Respondent No. 1 with its ill intentions is using
an Old Document which has no relevance in this present case i.e., the
old Layout Plan of Patparganj Village Complex dated 01.02.1983.
Respondent No. 1 1.e., Commissioner of Municipal Corporation of
Delhi is clearly submitting incomplete, misleading documents. The
Respondent No. 1 has concealed material facts and information from
this Hon’ble Tribunal and knowingly placed on record wrong
statements and hence, their Reports/Reply are liable to be dismissed
with heavy cost. Respondent No. 1’s Reports/Reply are nothing but a
ploy to coerce this Hon’ble Tribunal and the Petitioner to accept their
wrong and false facts.

If in case, Respondent No. 1 ie., Commissioner of Municipal
Corporation of Delhi, thinks he is stating all true facts in his Status
Report/Reply then, Respondent No. 1 must submit a separate
Affidavit and state that No Development has ever been done since
1983 till now 2023 in Patparganj Village Chowk.

The content of Para 3 of the Status Report/Reply are denied unless
expressly admitted. Nothing in Para 3 of the Status Report/Reply shall
be admitted for lack of denial by way of specific traverse. It is denied

that the land in front of the Shyama Prasad Mukherji T.B. Chest

M/ ,:;; e c\fg\ 7//_,
L < \\ C_~

Page 31 of 141



6.4.

649

Hospital and Mother & Child Welfare Centre, Patparganj Village, Delhi
was transferred/handed over to Public Works Department (PWD),
Government of NCT of Delhi for maintenance purpose because as
stated above, in 2017 Executive Engineer, Maintenance Department M-
4, Shahdara, South Zone issued a Tender for the work of Beautification
outside of Shyama Prasad Mukherji T.B. Hospital Patparganj Main
Chowk. Hence it means that all the maintenance work related to such
land where such MCD Park is situated is undertaken by MCD only
and that is why no such land in front of the Shyama Prasad
Mukherji T.B. Chest Hospital, Patparganj Village, Delhi was
transferred/handed over to Public Works Department (PWD),
Government of NCT of Delhi for maintenance purposes. In addition,
no supporting Documents has been attached to prove their point

The content of Para 4 of the Status Report/Reply are denied unless
expressly admitted. Nothing in Para 4 of the Status Report/Reply shall
be admitted for lack of denial by way of specific traverse. It is denied
that no permission has been granted by MCD to BSES Yamuna Power
Limited for installation of transformer at the said site as same is not
maintained by MCD, Shahdara, South Zone. It is pertinent to mention

here that MCD has been and still till date maintains the land where such
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MCD Park is maintained which is situated outside the complex of
Shyama Prasad Mukherji T.B. Hospital at Patpargan; Village Chowk,
East Delhi 110091 of MCD Ward No. 12E and that is why on
07/02/2017, Mr. Mula Singh, Executive Engineer, Maintenance
Department-IV, Shahdara, South Zone, MCD issued a Work Order No.
EE [M-Shah. (S)]-IV/SYS/2016-2017/216 in favour of M/s. Sudeep
Subaksh, Contractor Agent for beautification outside the Shyama
Prasad Mukherji T.B. Chest Hospital Patparganj Main Chowk for
Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine Thousand
Seven Hundred Twenty-One Rupees only).

Hence, it clearly shows that there is a MCD Park and such MCD Park
was beautified and some additional construction work was also done by
the Executive Engineer, Maintenance Department-IV, Shahdara, South
Zone, MCD, on 07/02/2017 via Work Order No. EE [M-Shah. (S)]-
IV/SYS/2016-2017/216.

This clearly shows that MCD, Shahdara, South Zone has all the power
related to such MCD Park land and such MCD Park land is owned &
maintained by MCD, Shahdara, South Zone only and not by PWD.
Respondent No. 1 i.e., Commissioner of Municipal Corporation of

Delhi is clearly submitting incomplete, misleading documents. The
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Respondent No. 1 has concealed material facts and information from
this Hon’ble Tribunal and knowingly placed on record wrong
statements and hence, their Reports/Reply are liable to be dismissed
with heavy cost.

The content of Para 5 of the Status Report/Reply are matter of record

and merit no response and anything contrary to the record is denied.

7. Para-Wise Reply to Status Report dated 02nd December, 2022 as filed by

Respondent No. 1 i.e., Commissioner of Municipal Corporation of Delhi:

7.1.

7.2.

The content of Para 1 & 2 of the Status Report/Reply are matter of
record and merit no response and anything contrary to the record is
denied.

The content of Para 3 of the Status Report/Reply are denied unless
expressly admitted. Nothing in Para 3 of the Status Report/Reply shall
be admitted for lack of denial by way of specific traverse. It is denied
that the issue in regards to the installation and removal of the
transformer/power station pertains to BSES lies with the PWD. Vide
order dated 10.01.2012 Principal Secretary (UD), Government of
NCT of Delhi had decided to vest the road having right of way (ROW)

of 60 feet & above belonging to MCD with Government of NCT of

e N
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Delhi so as to ensure proper maintenance and upkeeping of the road
from the funds of the State Government in view of the financial
constraints being faced by the Municipal Corporation of Delhi
(MCD) and the need to maintain the roads.

That is why, the road having right of way (ROW) of 60 feet & above
is with Public Works Department (PWD), Government of Delhi. But
the Land which is in question, where such MCD Park is maintained,
is still remains with the MCD and is also maintained by MCD only.
The Land in question is situated besides the said road and outside
Shyama Prasad Mukherji T.B. Hospital at Patpargan; Village Chowk,
East Delhi 110091 of MCD Ward No. 12E.

In addition, the Electrical transformers of Respondent No. 4 i.c.,
BSES are installed on the land where such MCD Park is maintained
and not on the said road of 60 feet.

In Addition, the fake document that is being attached by Respondent
No. 1 as part of their annexure 1 on page no. 7 of their Status
Report/Reply is completely Fake & Forged Document. Such fake

document has been made without any Letter Head of any

Department which claims to hand over the road to PWD and without

any Name, designation of the persons who fake signed such forged

A
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document. It is clearly Contempt of Hon’ble Tribunal. That is why, the
Petitioner requests this Hon’ble Tribunal to order Commissioner of
Municipal Corporation of Delhi to appear Physically before this
Hon’ble Tribunal and answer with whose help the Commissioner has
prepared such fake & forged document to mislead this Hon’ble
Tribunal and in order to hide the damage of Green Environment that
has been done at such site in question.

Hence, the issue in regards to the installation and removal of the
transformer/power station pertains to BSES lies with the Municipal
Corporation of Delhi (MCD) only and not with PWD.

The content of Para 4 of the Status Report/Reply are denied unless
expressly admitted. Nothing in Para 4 of the Status Report/Reply shall
be admitted for lack of denial by way of specific traverse. It is denied
that there is no Park situated in front of Dr. Shyama Prasad Mukherji
T.B. Chest Hospital at Patparganj Village Chowk, East Delhi.

Detailed submissions have already been made in foregoing paragraphs
about the existence of the MCD Park in front of Dr. Shyama Prasad
Mukherji T.B. Chest Hospital at Patparganj Village Chowk, East Delhi.
Till today date the MCD Park is still situated outside the Dr. Shyama

Prasad Mukherji T.B. Chest Hospital at Patparganj Village Chowk, East

—
—
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Delhi and in this regard the Maintenance Department of MCD
undertakes the work of Construction of Boundary wall of Parks, Fixing
of Grills at Boundary walls of Park and Beautification work is
undertaken by Horticulture Department of MCD and same is being
confirmed by the Indra Vir Singh, Executive Engineer Maintenance
Department-III, Shahdara, South Zone, MCD.

In addition, on 07/02/2017, Mr. Mula Singh, Executive Engineer,
Maintenance Department-1V, Shahdara, South Zone, MCD issued a
Work Order No. EE [M-Shah. (S)]-IV/SYS/2016-2017/216 in favour
of M/s. Sudeep Subaksh, Contractor Agent for beautification outside
the Shyama Prasad Mukherji T.B. Chest Hospital Patparganj Main
Chowk for Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine
Thousand Seven Hundred Twenty-One Rupees only).

The Work Order was issued for undertaking the following works:

a. Steel Work welding

b. Brick Wall

C. 24mm thick washed Marble Chips work & Plaster on wall

d. Earth Work in excavation by mechanical means

e. Supplying and stacking at site good earth and others work.
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Hence, it clearly shows that there was and is a MCD Park in front of
Dr. Shyama Prasad Mukherji T.B. Chest Hospital at Patpargan; Village
Chowk, East Delhi, and that is why such MCD Park was beautified and
some additional construction work was done by the Executive
Engineer, Maintenance Department-1V, Shahdara, South Zone, MCD,
on 07/02/2017 via Work Order No. EE [M-Shah. (S)]-IV/SYS/2016-
2017/216.

The area of such MCD Park is width 21.6 feet and Length 84.9 feet,
Concrete Boundary wall height is 2.6 feet and MS Railing above the
Boundary wall is of the height 2.6 feet and Entry Gate of such MCD
Park is of the height 2.3 feet.

These measurements clearly shows that there is a proper place of such
MCD Park which has its own Concrete Boundary wall, MS Railing and
its own Entry Gate.

It is important to mention that Respondent No. 1 i.e., Commissioner of
Municipal Corporation of Delhi is clearly submitting incomplete,
misleading documents. The Respondent No. 1 has concealed material
facts and information from this Hon’ble Tribunal and knowingly placed
on record wrong & forged documents through Deputy Director
(Horticulture), Municipal Corporation of Delhi and hence, their

e
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Reports/Reply along with all the fake annexures are liable to be
dismissed with heavy cost. Respondent No. 1’s Reports/Reply are
nothing but a ploy to coerce this Hon’ble Tribunal and the Petitioner to
accept their wrong and false facts.

The content of Para 5 of the Status Report/Reply are denied unless
expressly admitted. Nothing in Para 5 of the Status Report/Reply shall
be admitted for lack of denial by way of specific traverse. It is denied
that the land in front of the Shyama Prasad Mukherji T.B. Chest
Hospital, Patparganj Village, East Delhi has been earmarked as road.
Respondent No. 1 with its ill intentions is using an Old Document
which has no relevance in this present case i.e., the old Layout Plan of
Patparganj Village Complex dated 01.02.1983.

Through such an old document, Respondent No. 1 wants to convey that
since 1983 till 2023, in these 40 years, No Development has been
done/made in Patparganj Village Chowk by the Delhi Government &
Municipal of Delhi. This is clearly false and a Lie which cannot be
ignored.

In these 40 years a lot of Developments have been made and some of

them are as follows:

G
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a. Through these developments only, the MCD Park has been made
outside the complex of Shyama Prasad Mukherji T.B. Hospital at
Patparganj Village Chowk, East Delhi 110091 of MCD Ward No.
12E.

b. Through these developments only, MCD’s Waste Dumping Ground,
MCD Delhi Environment Municipal Corporation Service Office
(MCD’s DEM’s Office) and MCD Park all three are situated outside
the complex of Shyama Prasad Mukherji T.B. Hospital at Patpargan;j
Village Chowk, East Delhi 110091 of MCD Ward No. 12E.

c. For these developments only, Executive Engineer, Maintenance
Department M-4, Shahdara, South Zone issued a Tender for the
work of Beautification outside of Shyama Prasad Mukherji T.B.

Hospital Patparganj Main Chowk.

It is pertinent to mention that, on 07/02/2017, Mr. Mula Singh,
Executive Engineer, Maintenance Department-IV, Shahdara, South
Zone, MCD issued a Work Order No. EE [M-Shah. (S)]-IV/SYS/2016-
2017/216 in favour of M/s. Sudeep Subaksh, Contractor Agent for

beautification outside the Shyama Prasad Mukherji T.B. Chest Hospital

>
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Patparganj Main Chowk for Tender Amount Rs. 4,89,721/- (Four Lakh
Eighty-Nine Thousand Seven Hundred Twenty-One Rupees only).
The Work Order was issued for undertaking the following works:

a. Steel Work welding

b. Brick Wall

c. 24mm thick washed Marble Chips work & Plaster on wall

d. Earth Work in excavation by mechanical means

e. Supplying and stacking at site good earth and others work.

Hence, it clearly shows that there is a MCD Park and such MCD Park
was beautified and some additional construction work was also done by
the Executive Engineer, Maintenance Department-IV, Shahdara, South
Zone, MCD, on 07/02/2017 via Work Order No. EE [M-Shah. (S)]-
IV/SYS/2016-2017/216.

The area of such MCD Park is width 21.6 feet and Length 84.9 feet,
Concrete Boundary wall height is 2.6 feet and MS Railing above the
Boundary wall is of the height 2.6 feet and Entry Gate of such MCD
Park is of the height 2.3 feet.

These measurements clearly shows that there is a proper place of such

MCD Park which has its own Concrete Boundary wall, MS Railing and
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its own Entry Gate. It means Since 1983 till now 2023, a lot of
development works have been undertaken and done, which has been
mentioned above.

It is pertinent to mention that, as per Layout Plan of Patparganj
Village Complex dated 01.02.1983, there is a marked land opposite
side to Shyama Prasad Mukherji T.B. Hospital at Patparganj Village
Chowk, East Delhi where there is Sub-Station Building of DESU,
Power Department of Delhi Government which is still there intact till
datei.e., 2023. In 2003 Delhi Government transferred such Sub-Station
Building to BSES Yamuna Power Limited as per License Agreement
made between Delhi Government and BSES Yamuna Power Limited.
Since 1983 to till 2022 all the Electrical Transformers were installed at
such Sub-Station Building of DESU, Power Department of Delhi
Government. But, in 2022 Respondent No.4 BSES Yamuna Power
Limited had acquired 100% area of East MCD Park which is situated
outside Shyama Prasad Mukherji T.B. Hospital and installed Electrical

33,000 high-voltage Sub-station which resulted in complete damage

to Green Environment at the East MCD Park at Patpar Ganj village

Chowk at East Delhi, no space for children to play left, all plants and
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big trees are being damaged & removed that left no greenery sign in the

said area.

Respondent No. 1 1.e., Commissioner of Municipal Corporation of
Delhi is clearly submitting incomplete, misleading documents. The
Respondent No. 1 has concealed material facts and information from
this Hon’ble Tribunal and knowingly placed on record wrong
statements and hence, their Reports/Reply are liable to be dismissed
with heavy cost. Respondent No. 1’s Reports/Reply are nothing but a
ploy to coerce this Hon’ble Tribunal and the Petitioner to accept their
wrong and false facts.

If in case, Respondent No. 1 ie., Commissioner of Municipal
Corporation of Delhi, thinks he is stating all true facts in his Status
Report/Reply then, Respondent No. 1 must submit a separate Affidavit
and state that No Development has ever been done since 1983 till now
2023 in Patparganj Village Chowk.

The content of Para 6 of the Status Report/Reply are denied unless
expressly admitted. Nothing in Para 6 of the Status Report/Reply shall

be admitted for lack of denial by way of specific traverse.
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On 02.03.2023 via Letter No. XXIV/29/spl/ID-645/2023/8066/RTI
Cell/Desk-II/PHQ it has been informed to the Petitioner that “no

meeting was held of Hon’ble Lt. Governor, Delhi on 24.02.2021 to

review the Status of Tasks on 77 Corridors Category A B and C in

matter of IL.A. NO. 34/1999 in CWP NO. 13029/1985 M.C. Mehta Vs.

UOI & Ors. of Hon’ble Supreme Court” as such reply was made by

Hon’ble Lt. Governor, Delhi and Deputy Commissioner of Police,
Delhi Police, Head Quarters.

Hence, it clearly shows that, Commissioner of MCD is clearly
misleading this Hon’ble Tribunal with his i1ll malafide intentions and
filling fake & forged documents which has no relevance with the
present case.

On 13.03.2023 wvia Letter No. F.11(27)/2022-23/4th-Qtr/P10-
2672/Power/479 it has been informed to the Petitioner that “no meeting

has ever been held wherein LT. Governor, Delhi eave permission to

Respondent No. 4 i.e., BSES YPL for installation of three (3) heavy

Electricity Transformers in MCD Park situated outside Shyama Prasad

Mukherji T.B. Hospital at Patpargan] Village Chowk, East Delhi.” as

such reply was made by Chief Secretary of Delhi.
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Hence, it clearly shows that, Respondent No. 4 i.e., BSES Yamuna
Power Limited has damaged the Green Environment, destroyed the
plants & trees and has illegally encroached such MCD Park which
is situated outside Shyama Prasad Mukherji T.B. Hospital at Patparganj
Village Chowk, East Delhi and in name of which, Respondent No. 8
1.e., Public Works Department (PWD) has illegally disbursed such an
illegal amount of Rs. 67,78,254/- to Respondent No. 4 i.e., BSES
Yamuna Power Limited. It is a very serious matter as it relates to Money
Laundering also.

It is pertinent to mention that, Respondent No. 4 i.e., BSES Yamuna
Power Limited has not only illegally encroached such MCD Park which
is situated outside Shyama Prasad Mukherji T.B. Hospital at Patpargan;
Village Chowk, East Delhi but also illegally encroached the other MCD
Parks & Green Government Properties all over in Delhi.

Hence, I kindly request this Hon’ble Tribunal to order an Independent
Enquiry on which all places in Delhi Respondent No. 4 i.e., BSES
Yamuna Power Limited has illegally encroached the other MCD Parks
& Green Government. Such enquiry to be conducted an Independent

Government Agency.

— :;;M e\ 7 -
—
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Hence, Respondent No. 1, 4 & 8 are clearly misleading this Hon’ble
Tribunal with their ill malafide intentions and placing fake & forged
documents which has no relevance with this present case.

The content of Para 7 of the Status Report/Reply are denied unless
expressly admitted. Nothing in Para 7 of the Status Report/Reply shall
be admitted for lack of denial by way of specific traverse. It is denied
that no permission has been granted by MCD to BSES Yamuna Power
Limited for installation of transformer at the said site as same is not
maintained by MCD, Shahdara, South Zone. It is pertinent to mention
here that MCD has been and still till date maintains the Land where
such MCD Park is maintained which is situated outside the complex of
Shyama Prasad Mukherji T.B. Hospital at Patpargan;j Village Chowk,
East Delhi 110091 of MCD Ward No. 12E and that is why on
07/02/2017, Mr. Mula Singh, Executive Engineer, Maintenance
Department-IV, Shahdara, South Zone, MCD issued a Work Order No.
EE [M-Shah. (S)]-IV/SYS/2016-2017/216 in favour of M/s. Sudeep
Subaksh, Contractor Agent for beautification outside the Shyama
Prasad Mukherji T.B. Chest Hospital Patparganj Main Chowk for
Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine Thousand

Seven Hundred Twenty-One Rupees only).

e
e
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This clearly shows that MCD, Shahdara, South Zone has all the
power related to such MCD Park land and such MCD Park land is
owned & maintained by MCD, Shahdara, South Zone only and not
by PWD.

Respondent No. 1 1.e., Commissioner of Municipal Corporation of
Delhi is clearly submitting incomplete, misleading documents. The
Respondent No. 1 has concealed material facts and information from
this Hon’ble Tribunal and knowingly placed on record wrong
statements and hence, their Reports/Reply are liable to be dismissed

with heavy cost.

8. It is submitted that the Status Report/Reply dated 17th September, 2022 &
02nd December, 2022 as filed by and on behalf of the Respondent No. 1 i.e.,
Commissioner of Municipal Corporation of Delhi and MCD itself is baseless,
full of wrong & fake facts. Therefore, all the contentions raised by the
Respondent No. 1 in their Status Report/Reply are liable to be discarded and
hence, it is most respectfully Prayed that this Hon’ble Tribunal in the interest
of the justice be pleased to dismiss the Status Report/Reply as filed by
Respondent No. 1 with exemplary costs & order Commissioner of

Municipal Corporation of Delhi to appear Physically before this Hon’ble

475-;’——;,% e NN\ 7~
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Tribunal and in addition, the Original Application deserves to be allowed as
per the Prayers made therein along with the Compensation for the

Environmental Damages.

—

/ :7//_\7\1,,\ e M 7 —~

~

Signature of Petitioner

VERIFICATION

I, Sanjeev Jain, the Petitioner herein, do hereby verify that the contents of the
above paragraphs are true to the best of my knowledge and grounds are based

on legal advice and that I have not suppressed any material fact.

Date:
Place:
{ fi}:\xu eI Z -
PETITIONER
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 559 of 2022

IN THE MATTER OF:

Mr. Sanjeev Jain,
S/o Late Mr. Shikhar Chand Jain,
R/o B-94, | ane No.10, Shashi Garden,

Patpargan]j. New Delhi-110091, .... Petitioner/Applicant

VERSUS

The Municipal Corporation of Delhi,

SH. Gyanesh Bharti, IAS,

Through its commissioner.

Dr. S.P. Mukherjee Civic Center,

JLN Marg, New Delhi-1 10002. & Ors. .... Respondents

AFFIDAVIT

(‘nmr'nh‘
v(\ _r‘ﬂ'(l . . Lo
0% U‘UL’O\ h(h /o Late Sh. Shikhar Chand Jain r/o B- 94 Gali No 10, She ishi Garden

\A 1 110092, aged 51 years, do hereby solemnly aftirm and declare as

/ Pdl])ftl}:.dﬂj
. 1:* mdu - ‘\”
- ‘ \' I'. le Am the Petitioner/ Applicant in the above noted matter and the Petitioner
| circumstances ol the case and competent

N kardoor rdoom? ,M\\Lll conversant with the facts anc
\\___,’-"

1o swear this alfidavit.
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2. That I have done whatsoever inquiry, investigation, which was in my power
to do, to collect all data, which was available and which was relev an{ for this
Hop'ble Tribunal. | further confirm that [ have not concealed in the present
pet.lt'{on any data/ information, which may have abled this Tribunal to form an
opinion.

3.

That I am duly competent to swear the present Affidavit.

Solemnly affirmed at New Delhi, ___ day of November, 2023.

Before me

- ‘ \., n (.;‘""nml'SS’o

—

(/_7:"__\) ;‘4\}. — .\

o — T N\
o
@0\\@;\@ DEPONENT
& ,\\\«\W VERIFICATION
0y ‘:%Q\
Q ‘«\Q\% ?LG NOV 9994

R - . P
| do hereby verify and affirm that the contents of paragraph 1 to 3 of this affidavit
are true and correct to my knowledge and belief and no material fact have been

concealed thereof.
,-\'-1"‘)‘!

Verification at New Delhi on " day of November, 2023.

= »
) - - A T\ 4
. THE DEPONENT _— \K =\ L,
CERTIF 1EC : UJ/‘ CU/"? . ) \\ ; _

“:I';i.llf”w‘jf‘:' 2 aj?{é i I i l 2 ‘ l)EPONENT

S O, (¥

1oentn d !

@? @;“\\0\1

& { to him/her
h & .. adge.
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Annexure-1

JOINT COMMITTEE INSPECTION REPORT

In compliance of Hon’ble NGT order dated 05.08.2022 in O.A No. 559/2022 in the

matter of “ Sanjeev Jain Vs Municipal Corporation of Delhi & Ors” , a Joint

Committee comprising of officials of DPCC, MCD, Department of Horticulture,

Department of Fire Services and District Magistrate East Delhi visited the site as

mentioned in the said order and following observations were made :-

1.

[N

All the members/representatives of the Joint Committee reached at site at
schedule date and time on 12.09.2022. Attendance sheet is enclosed
herewith.

Three numbers of transformers were found installed at site in question
adjoining to Dr. Shyama Prashad Mukherjee, TB Hospital, MCD and
opposite to Bapu Public School, Patparganj Village chowk, Delhi. The
transformers were found enclosed by MS Grill/Fencing in order to prevent
free access/safety point of view. One inspection chamber/manhole cover of
Indraprastha Gas Limited was also noticed adjoining to the transformer.
Photographs were also taken during the court of inspection.

The representative of the Joint Committee also gathered information from
local residents in respect of installation of the transformers. Some of the
local residents available at site apprised that earlier flower bed/planter was

constructed and greenery was being maintained before installation of these
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transformers. They further informed that one hand pump and several
benches were also installed at this place for general public.

. Executive Engineer (Building), Shahdara South Zone, MCD informed that
there is no land earmarked for park infront of Dr. Shyama Prashad Chest
Hospital, Patparganj, Delhi opposite Bapu Public School at the site in
question as per Layout Plan of Patparganj Villége Complex passed vide
resolution No. 59 dated 01.02.1983/ copy of the approved layout plan was
handed over at site itself. Copy of the same is attached.

. Executive Engineer (Maintenance), Shahdara South Zone, MCD informed
that this stretch of road is being maintained by Public Works Department,
Government of NCT, Delhi. It is further informed that this road was handed
over to PWD in compliance of the Circular dated 10.01.2012 issued by
Principal Secretary UD, Government of NCT, Delhi.

. Deputy Director (Horticulture), Shahdara South Zone, MCD informed that
no park is/was being maintained by MCD at the said stretch of the road.

. Officials of Delhi Fire Service as well as DPCC also informed that no
permission, to install the transformer at the said site, has ever been sought by
BSES Yamuna Power Limited. Moreover, certain buildings, classified under
rule 27 of DFS Rules, 2010, have to obtain online clearance as per rule 34 of
DFS Rules and local authority is required to refer the building plans of such
buildings to Delhi Fire Service for obtaining NOC/Fire Safety

Certificate/Clearance. Letter dated 01.09.2021 was also provided.
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§. All the members/representatives of the Committee proposed that department
of PWD, Govt. of NCT, Delhi be asked to submit the status of permission
issued, if any, in respect of installation of transformer at impugned site.
Members/representatives further opined that BYPL and IGL, may also be

asked to submit the status.

-Sd- -Sd-
Official of DPCC Official of DC/DM (East Delhi)
-Sd- -Sd-
Official of MCD Official of Department of Horticulture
-Sd-

Officials Department of Delhi Fire Services
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Attendance Sheet (W.r.t OA No. 559/2022)

Sheoveer Rathi, Dept of Horticulture , Govt. of NCT, Delhi( 9650798769)
Narpat Singh, Deputy Director Horticulture, MCD

Pradeep Kumar, EE (MCD) EE M-IV, SHS ( 9717788544)
Yogesh Kumar Tyagi, HA, Horticulture, Environment Deptt.
Sarita, JE (MCD)

M.K Sharma, Astt-Dir-officer (DFS) 9350214530

S.D Tomar, EE (MCD), Building Deptt. ( 9717788231)

L.R. Meena (MCD), AE (Pr) 11

. Vinod Kumar Singh, Executive Magistrate (Mayur Vihar)
10.A K Jaiswal Div off. (DFS) ( 986881299)

11.Ramesh Chandra, EE, DPCC ( 9717593529)

12.Sumit Kumar, JEE, DPCC (798077543)

EEsEEs s m -
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OFFICE _ OF THE PUBLIC [NF'OR]'\’]A"I“]OI\]I OFFICER: EAST DISTT. : DELHI.
ID No 1390/2022/ 4<% /Info. Cell/East District. dated, Delhi the 18/0 & /2022.

To
Sh. Sanjeev Jain, An nexu re'3
R/o B-94, Gali No-10, Shashi Garden,
Patparganj, Delhi-110091.

Subject: - Reg. Supply of information/documents under Right to Information Act, 2005.
RTI application dated 20.07.2022 received in RTI Cell/East
dow of East District under RTI Act-2005 vide this office

Nagar of Cast

This is with reference to your

District on 21.07.2022 through single win
DEPOL/12286/2022. 1 am to inform you that as per report received from Pandav

District. The asked information on your RTI application is as under:-

HC Manoj , Ct. Srikant & W/Ct Neeraj were appointed for assistance to electricity |
company BSES Yamuna Power Ltd.
MCD park near Bapu Public School, Patparganj, Delhi. -
Assistance was provided for the official work of the company.

The First Appella?e Authority U/s 19 of RTI Act 2005 E—NTS.___PH)TE;FKE; Kashyap. IPS, Dy.
| Commissioner of Police. East District, Patparganj, Mandawali, Fazalpur, Delhi-1 10092. You may if

' so desire, file a 1** Appeal U/s 19 (1 y of RT1 Act 2005 within 30 days from the date of receipt of this
]—%_in,ca_seﬁ_,uafelwt satisfied with this response. - - -

J .
P (Hoe
(SACHIN SHARMA. IPS)
PUBLIC INFORMATION OFFICER
ADDL. DY .COMMISSIONER OF POLICE-I
EAST DISTRICT: DELHL, Ph. No0.21210507 (RTI Cell)

Page 60 of 141



, 678
- MOST URGENT RTI MATTER
3U g frdeT Hau St ~ fedfe 20.07.2022
$w s Reh g L, VI
TgTaeh e IR S fawe 110092. ,ﬂ‘ljw
: ¥

et . T 3 AT R 2008, TR 1 £

1. YT Uisd TR S feftac foeeh gferd 3 Rt 22.04.2022 Y fbad
gﬁ-rﬂ e gﬁ’m & ¥ foIE Private Electricity Company BSES Yamuna
power Ltd. @1 fa¥ g wet g St & M 3R I F Y TSR
&S,

2 YT gigd TR éﬁ%@ﬂi’ﬁﬁﬁ@ﬂéﬁ%ﬁ@zzmzozz T YA B
gf%rﬂ Wﬁgﬁﬂﬁ?&ﬂ%m Private Electricity Company BSES Yamuna
Power L. ) Fop ore & fore fow ﬁww%qﬁuﬁ%mumeﬁ

3 mmmsawée%@a%ﬁﬁgméﬁw 22042022 3TA U &

Wﬁgﬁlﬂﬁ?&ﬁ%ﬁm Private Electricity Comp.any BSES Yamuna
EE:.- Ltd.ﬁmﬁqmmwﬁ%mmmwasgfm
S{ﬁﬂﬁﬁ G| ﬁ-\r&ﬂm FLL T!g o} Private Electricity Company BSES
Yamuna Power Ltdaﬁwa&ﬁ@ﬁﬁﬂa STHGRI o STl

3 = - - r\
Bk NG, No. od

| Iﬁ)ﬂisﬂzrict W%y ! S

Police Department

AN B 10 2UH <

ﬁ’ﬂ T SR ~ .
Police Station etc. P £ ,[ m
/’ﬁ _

7 e

i o4 Tl &R 10, TR e R rom SN ICCYVIPN 4
. 9136423998. The sEum ofR\sb%n words),?fC:Ajl?klé*bLg
o RIS

iaspaigusEanaes e B DY prnpni

of Police Date............
0 PadS-MGlTBP-CHDG,

82/DCP/D/11-H),
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\ ,
Municipal Corporation of Delhi
- O/o The SMO In-charge 7/:1‘@’_'
Dr. SPM Chest Hospital 5 g
Patparganj, Delhi- 110091 Azadi Ka
spm.mcd@gmail.com ]
011-22754649 Amﬁhﬂaﬁots av
No. DR.SPMCH/PPG/MCD/2022/D- 4Y©O Dated 2 .10.2022

Annexure-4

EEMMZW_LUMM 17-10-2022) ¥ ¥=aiia HpER T
EIGCasil|

m#mmzmsﬁmmmmmmmﬁmﬁm&

#. 4. et 3R

1. | & MR fwr aré . 12 § & @ @ | SN TR #@OFEE R E &
m@ﬁm*ﬁ:@waﬁaﬁmﬁﬁma@m@m
s A, sreaaTe, A4 Redwad, i | e &k et S e s qast
e, @R e w@ee REeal @ AT IFUATA F Flecoad F dEl 94 §U
mmﬁﬁg%wﬁmﬁﬁlsﬂ?ﬁmﬁéaﬁmﬁ
FeF WE F a5Y AN F WY F R | @A e Al W Jwgaw
frmr @1 FIEN TE AN R & AW | Hafeud 7@ T |
FaEt &1 FHEEE, AN e & oaE
og et wuied ot g5 § A Ag 9 av A
\{rﬁa'ma:mmmaamw

2. | & 7R fAeH & A 12 & & &= o3 | 5N AT GG HES A IEIATT B
mgm&ﬁmmﬁﬁiﬁwmﬁ HYAT e ar3gr aid g fowd dgl &
mﬁmﬁg@%mmaﬁw FE off T IEuad F 3R &9 A
£ T Ot B aBg ae AR TR A | @ I |

a & arEd 9 UE & § A AR § 3
aY & SRR & S|

ﬁmmﬁﬁmﬂww%ﬁmwaﬁﬂmoﬁ?ﬁ#mm
mmﬂm‘rmwmt‘fl
guR s HfUEHn-

Addl. DHA- 4 (Personnel), Red MR A
1saiaa,a¥.awm§mﬁﬁaﬁﬁﬁu.
ammammﬁ,aém - 110002
%Gﬁa’ﬁﬂ' ; \ \ by
#1-04, e #. 10, orfar amEAT '
qrurais e - 110091 -
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Annexure-5

MCD’s Waste Dumping Ground,
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MCD’s Park
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MOST URGENT RN AT HER
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MUNICIPAL CORPORATION OF DELHI
Office of the Executive Engineer-M-I111/SSZ
Block-01, Khichripur, Near Dispensary, Delhi-91.

ge )
No.EE/SH/S/M-I11/2023-24/D- 3 §] Dated:- O | €] 202

To,
Shri Sanjeev Jain,
Add:- B-94, Gali No. 10, Shahshi Garden,
Patparganj, East Delhi-110091.

Subject: - Reply of RTI application no. 18 dated. 28.08.2023.

Please find enclosed herewith the reply of above said RTI.

If you are not satisfied with the information provided, you may appeal
with the first appellant authority within 30 days before the Superintendent
Engineer-1I Shahdara (South) Zone, First Floor, 419, FIE, Udyog Sadan,
Patparganj Industrial Area, Delhi.

L]
> *’1" r o
P10
(Indra Vir Singh)
Executive Engineer M-II]
Shahdara (South) Zone
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MUNICIPAL CORPORATION OF DELHI
/7 Office of the Executive Engineer-M-111/55Z

Block-01, Khichripur, Near Dispensary, Delhi-91.

T RTEE R

SUBJECT:- Point wise reply of the RTI application no 18 dated
28.08.2023 by applicant Shri Sanjeev jain.

1. The construction of boundary wall of parks is undertaken b,

concerned Project/Maintenance division.

2. The fixing of grills at the boundary wall of parks is undertaken b

concerned Project/Maintenance division.

3. The beautification work other than civil works is undertaken by

Horticulture department of Zone.

w MR
AE-1/7 117 1/ I\

E.E.-M-11l-S5Z
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MOST URGENT (RTI) MATTER

I AT Hlgdr S, AT - 10.05.2023
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Q3. wengaﬁnﬁamﬁﬂ,ﬁﬁﬁ-wﬁmmmu‘ﬁﬁqm
SfARET (@)-1v A AT 07.02.2017 Work order No -216, ol Hd g3 8
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Wmﬁﬂ?ﬁaﬂﬁwmmmmﬁwaﬁﬁqﬂ%ﬁ'ﬁa
SHERI G ST,
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SifAraT (@H)-1v A f&AT® 07.02.2017 Work order No -216, At BT g3 &
394 foraq Wﬁm@mmﬂs‘?ﬂwa@mﬁ% g U Ul
aﬁanm#mﬁmﬁ%ﬁmﬁwﬁamﬁﬁmﬁﬁmﬁﬁaﬁaﬁm@nﬁ
£ g Tl F IR A g F¥ew F SRl &1 9.

Q7. wa@aﬁqﬁwﬁﬁ,ﬁﬁﬁ-ﬂmmwmuﬁﬁqm
sfirgar (@d)-1v A AT 07.02.2017 Work order No -216, # foa -
Wﬁﬁqﬁﬂmmm%mﬁmﬂmmaﬁmﬁmw
Wﬁﬁﬁwmwwuﬁﬁﬂm@n%aﬁmﬁaﬁ@t
i T8 BTEA B GBI B TGP HI & Y

qﬁf:-ﬁ%mmﬁwmﬂmaﬂw%ﬂmmﬁm%wum
Wﬁmmaﬁ?ﬁwﬁuaf\m%a@q@uﬁa%mumﬁ

7 STT T T T ST b FawTEe UY 3@ § AR UI $REN T §THC G
Rrem &1 2 RTI Act 2005,  foram & srwta feraa fan wme.

gam%a{f‘uwarﬁiﬁumoosa?maﬁm 10/- A 3131 P IET T
— \ --(,‘T\’»‘ 2l /?7 [ //@_

geusTe g% fawett - 110091

Y. 9136423998.
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Office of Superintending Engineer- Il /FAA,
Shahdara South Zone, Ist Floor, 419 Udyog Sadan,

Patparganj, Industrial area, Delhi-110092

No: -S.E.-II/ Shd.(S) Zone/2023/ D- 122 Dated- o1 || 20¢3

Present:-  Sh.Jitendra Kumar A.E.(M)-IV on behalf of PIO, Sh Gagan Khanna,
E.E.-(M)-IV .

Present:-  Sh. Sanjeev Jain (Applicant)
Ref.:- “Appeal No: - 214 RTI No.03

Order

The case was fixed for hearing of appeal on 10.08.2023 at 3:00 PM. But
on the request of appellant hearing postponed for 31.08.2023 at 3.00 PM vide letter
No.S.E.Il/Shd.(S)/Zone/2023/D-110 dated 10.08.2023. During the hearing Sh.
Jitendra Kumar A.E.M-IV representative of PIO/EE (M)-IV informed that the reply has
already been sent to applicant vide letter No.E.E. (M)-Iv/SH/S/Zone/D-857 dated
09.06.2023 as per available record in his office as discussed during hearing.On the
other hand appellant stated that the reply is incomplete and requested for file
inspection.

PIO/E.E. (M)-IV is hereby directed to provide a facility for file inspection on
15.09.2023 at 2.00 to 3.00 PM in the office of PIO and also supply copy of relevant

documents to the applicant as per due process of law.

Accordingly, Appeal is disposed off.

As per section 19 of the “Right to information Act, 2005, Applicant may file an
appeal, if any, within 90 days of the |ssue of this order, before 2”d Appellant Authority
i.e. the Central Information Comm:ss:oner Room No. 414, Baba Gang Nath

Marg, Munirka, New Delhi-110067.

(A.K.Singh)
FAA-Cum S.E-lI
Shahdara South Zone

A.Sanjeev Jain,

R/O- B-94, Gali No. 10,
Shashi Garden Mayur Vihar Patparganj, Delhi 110091

Mob-9136423998
Copy to:

1. PIO (Executive Engineer (M-IV)/Sh/S/Zone.

2. ASW to S.E.Il /Sh/S/Zqgne for taking follow up action

3. Head clerk/ASO to S.E.II /Sh/S/Zone for taking follow up action.
4. Office copy to diary clerk for record.
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MUNICIPAL CORPORATION OF DELHI

Q\W\OCDQ‘-’& C)mmp e»\ A%m\o AN %L\\\n =4

A,
nfine

. VMisitusat: WWW. rncdénime gov.in

a2 gART- X~
Lo -AFARG-X /-

ov ,]IO 'DUI

e —— e —— e T

| B - N o A DHAMRANY L
BN
/.;:D ‘3%_\%%_3\}, ,}I')’-’. N /”/L'

At eﬂ\l IQ\\ | ?i‘ﬂ?:IRECEIPT ; /
Udl/Address [\J %\\ _ NO EC Iq j ID ) 9
W/Cont% .'QM: , D"\O : O%I‘“ AT OF ﬁwﬂnepanment 14“
SR ¥a/Purpose ‘ 19| &mzone 22/ m. /V) /55
Below mentioned amount received, il be ¢redited’to the concerned accounts.
srErefis/Head of Alc| —=Q el faazor/Particulars | : TRAmount
: e AT N~
SR e T P

an -ong PR |-
g{%"\’&.#‘*/f

/

221

wrfer (wrest ®)/Amount (in words)
AB T/ AE/ELE). H/Cash/ChequelDD No

%m:r

%ﬂﬂoml : 64/~
/Branch :

e g wWad g 3 Rafa 7 a)
Cheque subject to realisation/authorisation.

£

ighature of
" Parso Issuing Receipt
with Name & Designation

M.P.—~Job 720-1000 books 100 x 3-26-02-2021
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 MUNICIPAL CORPBRATION OF DELHI oFfice

OF EXECUTIVE ENGINEER
EE[M-Shah. (S)]-1V

W O No.: EE[M-Shah. (S)]-IV/SYS/2016-2017/216 Dated : 07-02-2017

Agency Sutdeep Subaksh MB No: 12737
MB-69 Mester block Shakarpur Delhi 32

.,
Name Of Work:imp Dev. of Patparganj main road [N -24 Bridge- - -Chilla chowk] by pdg O from beautification
ourside Chest Hospital oppaosite Pandav nagar in C-22G/AC-57 in Patpargan)

FTC No. :16/66/XL/VII-D/020/23-36/08/220/M-1V/11

Tender Amount : 489721 Precentage Rate : 32.47% Below
Contractual Amount :330709 /- Time Of Comnletion: 2 Months
Head Of Account : XL VIII-D Earnest Monev © 9800

Tender No.: 273722 NIT NO: 14 1/16-17

Remark: DOS shall be reckoned from 10th day of issue of work order. Test check shall be done @10G%
by AE and @50% by EE being the ALR case.

Dear

1 Your tender for the work as mentioned abave has been accepted of behalf on the commissioner
MCD as detail above along with terms and condition of the tender

2 You are further directed to attend this office to complete the formal agreement with in seven
days of the receipt of this letter or Communication received in this regard by any means ke
phone, fax,mail etc.whichever is earlier.

3. You are also directed to start the work at once. Please note that time allowed to carryout the
work as entered in the tender shall be reckoned from the DOS.

4.1t should be noted- - (a) That as and when orders are given for the execution of any
extra/substitute item prior orders  from the Competent Authority be obtained before executuon
of the same to avoid any further complications.(b) That contractor has  to submit his RA/Final
bill with measurement otherwise nathing will be consider due on account of work execution

5. It shall be your responsibility to provide deep hand pump/Tube well/Municipal water at the site
of the work and same shall be fit for construction purposes and provide safe drinking water free
from contamination to the labour engaged.

6. You shall be responsible for correctness/genuineness of all the documents what so ever
submitted by the you.

7 All the circular issued by MCD applicable to the instant nature of work will have to be
complained by the contractor. Total Quantity of Cement -
Note. Expenditure will not exceed to Rs 330709/

Copy To. .

S.E (QC)for Information alongwith copy of Schedule & Justification L $9pUA-poladRS
SE () for kind Information Please = .

A.E Concerned for information and necessary action
Actt ()with account file

Copy to Mpl. Councillor Ward

D.CAJ()
Office Copy

NG AW N =

2 (MULA &ﬁﬁgg;_ﬁ,-

SUDE

ad Under RTI
EE[M-Shan. (S5)]-1V
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NOW Imp. Dev. of Patpargan) main road [NH;-24 Bridge--- Chilla chowk] by pdg. o from beautification
outside chest Hospilal opposite Pandav nagar in C-220/AC-58 in Patpargan)

An estimate amounting to 499400/- based on DSR-07/12 & approved
for the above said work was sanction by the competent Authority. Against this Tender Amt
to 489721/- were invited vide NIT NO

EE-M-IV-SH-S/16-17/TC/14 ltem No.1 date 23.11.16 Due on 30.11.16 Tender 273722

The tender was called through e-tendering.  Five  nos. of tender were sold and
5 nos offer were received, whose comparative statement is given below

SNO. — Name of Firm _— Rate EM Dated
1 K M/s Sudeep Subaksh { 32.47% below 9800/-
L~ G8 NO 764 |01.12.16
Z <|Ashok Kumar bahl { 31.99% below ~
3 {Tyagi Builders Q 21.27% below
4 (|Satish Budhiraja { 2121% below”
5 ([ Tara builders < 2.05% above

The Justification of rates based on the prevailing market rates of labour and material worked
outto @ 0.32% below the estimated rates.

Due to rates higher than to JOR, negotiation was conducted with the lowest ~ M/s Sudeep Subaksh
tenderer
on Nil in the room of EE-M-IV-SH-S in the presence of DCA-SH-S who
have reduced his rates to @ Nil estimated tender rates
The quoted/negotiated rales of M/s Sudeep Subaksh @ 32.47% below
estimated rates are reasonablz than the departmental justification of rates worked out @
0.32% below is considered and recommended for acceptance

M/s Sudeep Subaksh

is registered contractor of MCD in class \'
to

to tender

The financial and technical position of the contractor is satisfacatory and neither black listed
nor debarred at the time of tendering :

The expenditure will be charged under H/A: XL-VHll-D where in necessasry

budget exists and expenditure will not exceed to the budget allocation

The Time of completion is 2 months
The rates are valid up to 29.05.17

The total-cost of work comes to 330709/- Rs Three Lakhs thirty Thousand seven Hundred

mne only

Test check shall be done @100% by AE and @50% by EE being the ALR case
The Finance may please see for its concurrance

\_ _{1};7(_‘,} —
AO/DCA-SH-S EE-M-IV-J%U[S

\J
Supplied Under RTI
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NIT NO EE-M-IV-SH-S/16-17/TC/14 Item No.1 date 23 11.16 Due on 30 11 16

Ref No  M/s Sudeep Subaksh P No '1'9]‘3,6 Tender NO 273722

Keeping in view the Departments recommendations and exigencies, the proposal of the department is concurred
in and may be placed before the Competent Authority for consideration, subject to the following conditions:-

1. The progressive expenditure may be kept within the divisional budget allocation for the current financial year after
accounting for all the past liabilities including the cases in pipeline & it may be ensured that the instruction contained in
the letter dated 01 10.2002, issued by Commissioner, MCD have been followed by Deptt

2 The department shall ensure that cverall expenditure on the work including all its components should be confined

within the approved cost of the scheme

3. The department may ensure that the deterioration/damage is due the normal use and not due to substandard
work/material and that the project has outlived its utility

4 Department must ensure that EM has been deposited into Mpl. treasury within the stipulated period

5 That the work shall be completed strictly in accordance with CPWD specification as well as GFRs and the provisions
given in the estimate

6 Codal Tormahties shall be observed as required m CPWD Manual GERs and other technical specification cle. prior o imncurming ol
financial expenditure

7 Department to ensure that there 15 no objection from the local residents of the area where the proposed work 1s to be carried out

8.Department to ensure that :- i

a. The site of work is cleared before handing over to the contractor,

b The work will be completed in time without further extensions.

c. The past performance of the contractor is satisfactory before award of work.

9 Waork will be completed as per prevalent rules and regulations estimate has been prepared with due care and no

variation from rthe estimate 1s permiited
2

10 EE concerned is fully responsible for interpretation of contrators’ ID and online printing of tender documents

11 The Case is concurred in for 330709/- under  XL-VIII-D

12. The competent sanctioning authority is fully responsible for the sanction of manual estimate

AR -
- "-l \,\\\ ‘\\ X
f\.O.ID.C..-\JS"All. (SOUTH) ZONE.

Suppliet Under RT}
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Y, Con . NOW imp Dev. of Patparganj main road [NH.-24 Bridge--- Chilla chowk] by pdg. o from beautification outside chest
%’\T . C"rr@q .a Hospital opposite Pandav nagar in C-220/AC-58 in Patpargan;
t%e An estimate amounting to Rs 499400/- based on DSR-07/12 & approved
17%;”.;,,& for the above said work was s_an_cuon be the competent Authority. Against this Tender Amt
ﬂ“”eg,q toRs  489721/- were invited vide NIT NO —
Oy EE-M-IV-SH—SI1E-17ITCI14 ltem No 1 date 23.11 16 Due on 30 11 16 Tender (273722
ey The tender was called through e-tendering  Five nos of tender were sold and

5 nos offer were received, whose Comparalive statement is given below

Name of Firm - Rate EM
L |M/s Sudeep Subaksh 32.47% below 9800/-

G8 NO. 764 10112 16

1 €31.99% beiow
<721 27% below '
€ 2121% below -
A 2 05% above
The Justification of rates based on the prevailing market rates of labour and material worked

out to @ 0.32% below the estimated rates
Fiance has concurred in the case subject to following conditions which are replied as under

S.No Observation Reply
The progressive expenditure may be kepl wilhin the divisional

budgel allocation for the current financial year afler accounting for
all the past labilities including the cases in Pipeiine & it may be
ensured that (he instruction contained in the letter dated

0110 2002, 1ssued by Commlssmner. MCD have been followed by
Depnt

[Ashok Kumar bah]
yagi Builders

C|Satish Budhiraga
ara builders

Shall be complied with

— ]

The depariment shall ensure that overall expendilure on the work
e| ent llow t f

2 including all its components should be confined within the ;::niepanm i will follaw the direction of the

appraved cosl of lhe scheme

e —R______‘—\—__\____
The department may ensure hat the detenorauanfdamage s due |As per estimale sanctioned the maintenance pernod

the normal use and nat due 1o substandard wark/malerial and that of the previous work execuled on the same assel has
the project has outiived 15 ulility already expired

4 Department must ensure lhat EM has been deposiled into Mpl  [EM has been deposiled into Mpl treasury within the
Ireasury within the stipulated period slipulated penod

5 Thal the work shall be completed slirictly in accordance wilh !t shall be ensured by the divisianal staff that the

work is be completed strictly in daccordance with
Pw ecification as well as GFRs and the TovISIOns given in
CPWO specification a s € provisions g CPWD specification as well as GFRs and the

Provisions given in the estimate
It shall be ensured by the divisional staff that the .

6 Codal formalities shall be observed as required in CPWD Codal formalities shall be observed as required ir;
Manual GFRs and other technical specification elc prior to CPWD Manual GFRs and cther tehnical

Incurning of financial expenditure specification etc pnior to Incurnng of financial
expenditure

The estimate framed and sanclioned accordingly as
7 Department lo ensure that there 1s no objection from the local such thereno abservation from the local residents of
residents of lhe area where (he proposed work Is (o be carried oul fthe area where the proposed work |

S 10 be carned

out
8 Department to ensure thal - : I?Eﬂﬁured'!hal )
a The site of work 1s cleared before handing over to the e sile of work 15 cleard before handing over to

the conlractor
conlractor, lrac

b The work will be completed in time without further extensions | The work wil be completed in ume without further

¢ The pasl performance of the contraclor 1s salisfactory before :xffh":m"st o il
award of work Past performance of the conlraclor 1s

sauisfaclory before award of work
- W

9 Work will be completed as per prevalent rules and regulations

] eshimale has been prepared wilh due care and no vanation from Shall be complied wilh

fthe estimale 1s permilied
10 10 EE concerned is fully responsible for inlerpretation of Due care has been laken for nlerpretation of 1D and
conlralors’ 1D and online printing of lender documents pnnting of tender documents
[ —_ —
11 The Case is concurred in for o ; I be
8 expenditure wil restncled to Rs 421134/~
1 .
the work upto 330709/ under during the current financial year
XL-VII-D -
= —— - _
The <3 N e EDIE sz
12 12 The competent sanclioning authonty s fully responsibla for the .nl King 3 hly. the estim: i
sanclion of manual eslimale not werking smool Y. the estimale praparaq
wanually and sanclioned by the competem authonty

agency in favour of § Mis Sudeep Subaksr,
against the departmenlal Justification @ 0.32% balow
may kindly be approved by the competent authority - under H/A- XL-vii-p

The quoted rates are considered reasonable, justified and recommended for acceptance

In view 9; the_gbbve, the rate angd
G 47% below —_—
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The rates are valid up to (2;.05.17
Time of completion ( 2months

The Cont Aml. Comes out to Rs 330709/- Rs Three Lakhs thiy Thousand seven Hundred nine only

. The contractor was neither black listed nor de barred atthe time of e lendering Test check shall be done

« @100% by AE and @50% by EF being the ALR case Submitted
for approval please. ~ -~

- )
Executive Engineer M-IV-SH-S @& ('3'“9 (Y"’(

« P

AAQO/M-IV
% \

}\/ AN _}/‘.’(ﬂ

@4}//{) o ””911[1’;/
o o
Te /?0/01‘;3’

Supopled Under RTI

oNt

Wy &
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Annexure-I
Check List on the cases to be submitted for concurrence Finance Department
1) Zone: Shah (S) Zone 2) Division: M-1V (Shah(S) Tender NO. 273722

NIT NO. EE-M-1V-SH-S/16-17/TC/14 ltem No.1 date 23.11.16 Due on 30.11.16
N.O.W Imp. Dev. of Patparganj main road [NH;-24 Bridge--- Chilla chowk] by pdg. o from beautification outside
chest Hospital opposite Pandav nagar in C-220/AC-58 in Patpargan).

6) H/A: XL-VIlI-D

7) If work is Sub Head to original work, Segment wise expenditure on all the segment of the scheme
either already incurred or being incurred (with contractual cost) or proposed to be incurred (estimated cost)
is al page.

8) Whether present proposal is a part of original sanctioned proposal (Yes / No) (Link with Preliminary
Estimate)

9) Approval Letter / Note / Minutes of meeting of RDB or TYADB or consent letter from

MP/MLA/Councilor as per the source of fund (Page/ Nil /C.
10) Booking of MLA/Councilor /SW’s “'TYADB/RBD Office No. W-220/XL/VIII-D/16-
17137
2016-17 for 499400/- date 12.01.17 at - 6 /C
11) Sealed Draft NIT for 489721/- approved by EE(M- on dated 07.11.16
from 1-5 and contains 5 number of pages.
12)Administrative Approval and Expenditure sanction for 499400/- ' given by EE(M-
IV)Shah(s)
on dated 07.11.16 5/C. (Mention authority here as per delegated power)
13) Approval of Corporation for dismantling of old structure is at page
14) Technical Sanction for . 499400/- given by EE(M-1V)Shah(S) dated 07.11.16
15) Complete filled up History Sheet ol Estimate, indicating reasons for taking up the work,
year of construction of existing surface or structure etc. is placed at 5 IC.
16) Booking of Estimate with SW is at page 6 /C.
17) Proper dimensional sketch plan of the site, promptly indicating Important Land mark, with the
name of work is as page No. Nil /C. .
18) Budget allocated for this work 330709/- Budget slip no. W-
. 20/XL/VIL
12.01.17 issued by S.Wshls is placed at page 6 /C.
19) Copy of NIT placed at page No. Ilto 14 /C. Attested copy of news papers cutting
are placed at page no. Nil (duly marked for proposed item)
20) If case is re-tendered, permission to re-calling the tender is placed at
21) NIT was issued on 23.11.16 and after opening the tender on 30.11.16
the case has been referred to finance Deptt. On August 2013 reason for undue delay in sending the case
to Finance Department are - No delay
22) Finance Transaction Code (FTC) is 16/66/XL/VIL-D/020/ /08/220/M-1V/11
23) Computer generated statement, duly signed by authorities
a. Vender list at page 22 /C
b. Audit Report page no. 21/C
c. Compare bids page no. 23/C

SupfSlied Under RT1 24) Reasons for not opening of financial bids of bidders who as per vendor list or Audit

Page 82 of 141 ’
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Supplied Under RTI

25). Details of Earnest Money deposited by contractor (Computer print out at page No. 16
IC DD No. 476712 Date 25.11.16 G-8 No. 764
Date 01.12.16 Amounting Rs. 9800/- J
26) Lowest contractor M/s Sudeep Subaksh has been registered with the
Corporation under \Y class and has quoted rates of 32.47% below
is'not abnormally below.
27). Justified rates, checked by SE (Planning)/SW are 0.32% below and placed at page
24 IC and with weitage of NIL for third party check, JOR comes
out 1o 0.32% below
28). Negotiation held on Nil

Negotiation rates @  Nil

29). Best office received in recent past for similar nature of work.

30). Time of completion is 2 months

31).Proposed contractual amount 330709/-

This contractual amount has been restricted to Rs. 330709/- Reason for

are - according to availability of budget.

32). Procedure adopted to account for accrued liabilities in the next financial years

33). Rates valid up to 29.05.17

34).Proposal note duly approved by EE-M-I1V-SH-S placed at Page no I/N in favour
M/s Sudeep Subaksh for 330709/-

35). Booked in budget control Register of the division at S. No. Page no.

for 330709/- Rs. Three Lakhs thirty Thousand seven Hundred nine only .

36). Proposed expenditure during;

a. Current financial year. 2016-17 330709/-

b. Next financial

37). Budget availability: H/A: XL-VIII-D

i Total allocation |
il Up to expenditure _‘
iii. Amount of this proposal 330709/-

iv. Progressive total —l
vV Balance

Check list has been completely filled and documents in the file have be

e
Ex—Engineer-M-1V-SH-S

en properly page numbered.

AL AL O, -M-IV-%})-S
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Financial Trasaction Code Reporting Sheet

Stage-ll

N.OW.

© o~ b wWwN =

CODING

g h W=

FTC

Copy to:

Imp. Dev. of Patpargan) main road [NH;-24 Bridge--- Chilla chowk] by pdg. o from beautification
outside chest Hospital opposite Pandav nagar in C-220/AC-58 in Patparganj

Tendered Amount 489721I-
Name of Contractor M/s Sudeep Subaksh
Head of Account XL-VII-D
Contractual Amount 330709/-

Total up to date concurred amount
balance amount available for concurrance:

Financial concurrance given by DCA/Sh- dated
Technical sanction given by EE(M-1V)Shah(3) dated 07.11.16
work/Supply order no. dated

Concurrance No. C/R

Zone Code: 8
Ward Code: 220
Executing Division Code: EE-M-IV-SH-S
Month of the Year -1

16/66/XLIVII-DI020/  [08/220/M-IV/11
A.A.o.mf-lws%?
Concerned ACA

Budget Allocating ACA
ACA(B)! ACA(P)

Lpet— -
Sﬁ)ﬁéd Under RTI
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. EAST DELHI MUNICIPAL CORPORATION
Y, ENGINEERING DEPARTMENT
Justification of Rates

] £
etk g\ 3, \pe 9 by o o Kby Seon
{ :_?Cu\__\,\\ﬂ,‘gdr h"!‘if;‘ (hm D“\'J,-lqﬂ ob(, Wokr')rL }'Ju.lu.

SR G DIV S
NIT No. & Date  14*01 Date of receipt of tender! hash submission: 291116

: Tender Amount Tender Amount :
o . 489721.0 ’

o Floated . ... . Rs. Caleuluted ... Rs. 489681.0

d

d . . , Market | Schedule | Diff, In

Code Materinl/Lak y i |
[ aterinl/Labour Quantity Unit Rate d Rate Rate l Diff. In Cost

: Item based on DSR_14

Materials :
1 0293 Stone Aggregate (single size) © 40 mm nominal size 2.1060 cum 1285.00 1165.75 119.25 251.14
2 0295 Stone Aggregate (single size) . 20 mm nominal size 41.8177 cum 1305.00 1281.49 2351 113.26
3 0297  Stone Aggregale (single size) © 10 mm nominal size 13266 cum 1305.00 1281 49 23.51 3119
4 0367  Portland Cement 66922 tonne 5700 00 639465  -694.65 -4648.74
5 0785  Marble chips up to 4mm and downsize White & black 22.7848  quintal 200.00 226.29 -26.24 -597.87
6 0833 Synthetic enamel paint in black or chocolate shade 75168 litre 190.00 180.00 10 00 7517
7 0979 Royalty for good earth 1350000 cwm 1%0.00 163.11 26.89 3630.15
8 0982  Coarse sand (zone [II) 150984 cum 1305.00 1306.49 -1.49 -22.50
9 1002 Mild steel round bar 12 mm dia and below 58261 quintal 3675.00 450947  -83447 486171
10 1008  Flats up to 10 mm in thickness 100569  quintal 3675.00 420947  -534.47 -5375.11
11 1198  Second class kall wood In planks 1.6206 10 cudm 225.00 261.22 -36.22 58.70
12 1215  Welding by electric plant 4161.4679 cm 2.00 2.00 0.00 000
13 260 dcz;g:‘a’:u:”;? day F.P.S. (non modular) bricks class 163761 1000nos 400000 478396 78395  -12838.21
14 4202 Red oxide Zinc chromate primer 22472 litre 80.00 70.00 10.00 2247 “
15 9999  Sundries 2830 82 LS. 177 178 -001 -28.31 v
Labour : )
16 0100  Bandhani 17.33%4 day 407 00 363.00 44.00 76293
17 0101  Bhisti 32,6452 day 407 00 363.00 44.00 1436.39
18 0102  Blacksmith st class 48.5505 day 487.00 43500 5200 2524 63
19 0112 Carpenter 2nd class 1 6425 day 447.00 399.00 48.00 78.84
20 0114 Beldar 130.0822 day 368.00 329.00 39.00 5073.21
21 0115 Coolie 123.7513 day 368 00 329.00 39.00 4826.30
22 0123 Mason (brick layer ) 1st class 511350 day 487.00 435.00 52.00 2659 02
23 0124 Mason (brick layer ) 2nd class 11.9340 day 447.00 399.00 48.00 572.83
24 0128 Mate 37368 day 407.00 363.00 44.00 164.42
25 0131 Painter 44980  day 447.00 399.00 48.00 215.90 -
26 0155  Mason (average) 9.7308 day 467.00 417.00 50.00 486 54
: -5506.76 '

-5507.0
Add 1% for Water Charges 55.0

-5562.0
Add 15% for Contractor Profit & Overheads -834.0

-6396.0
Total Amount -6396.0

-6396 .0
R = 131 % .
Justification a8ea1 0~ 100 1

Add 1% Labour Cess 099 %
Total -0.32 % below

Justification of Rates worked out as -0.32% below (Zero point Three-Two percent) below the estimated rates

"Justification” Page- 1
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703 KAy
=

"“)._ y,g? l*]ngincering Departmént

mulasmghopn  Mep 10 Movernber 2016 1740 1571
MAIN PorTaL MaIn View TENDERS MasTer ViEw HeLp
¢
Compa rc,hids—\,‘
e . Line Work Work .
/,— TenderNo: 273722 No: 3 Ref.No: EE(M)-1V Shah (S)

Contact Improvement Development of Patparganj main road [NH:24
Us Work Percentage  work Bridge -- Chilla Chowk 1 by pdg.0 from beautification DUG'dEQuantity- 1

Type: Rate Work Description: Chest Hospital opposite Pandav Nagar in C-220/AC-58 in .

Patparganj

Logout 3

vom /ﬁ‘\

b\
Work — [ 7 } —— . . o
- [, Sudeep Subakst, [ashok kumar bahl tyagi builders M/s Tara Builders M/s Satish Budhiraja
Information
rotal Amount in 33070859 || 333059 75 383108.74 499760.28 38585118
——_.____--————______————_____—~—-—______‘-—————______
Percent 3247 31.99 2177 2.05 21.21
Percent in Wordy [\ Sty two point forty twenty one point twenty one point twenty

seven seventy seven two paint five one
R — ] —
Percent Deviation - - + -
Y\ssigned L1 | i : - :

1 Sy -

7 e,
Vendor : Sudégp Subaksh : 330708.59 J

wlied Under RTI

hup://engineering.mcdetenders.com/Audi1Raﬁg@§mgﬂg‘s‘ﬂasp?m:583 ES643D62C... 30 Nov. -
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i Transaction List 704 L
\
q’\

Engineering Department

mulasinghopn - MCD 30 November 2016, 1741 18 IST

Main PORTAL MAIN VIEW TENDERS MAasTER VIEW HeLp

Transaction List

EE(M)-1V/SHD(S)/2016-17/14.1

Contact Tender No: 273722 Tender Ref ljlo: )V
Us Stage Code: SRJUCM25 Stage Description: Justification,Negotiation and Approval of Bid
Page10f1 w
Logout Transaction No|Workflow No Workflow Description|Main Transactibn No|Company Name Completed|Select

1142173 101 [Tender Preparation 262205 MCD ICompleted v
11142346 1600 Release Tender 262205 MCD ICompleted v
1143269 2125 Document Download 1343213 ISudeep Subaksh jcompleted v
14143271 3125 Bid preparation 1343213 ISudeep Subaksh iCompleted v

| 11143369 2125 Document DownlLoad 1343226 lashok kumar bahl “ompleted v

| 11144473 3125 Bid preparation 1343226 lsshok kumar bahl  [Completed v
k1144829 2125 Document Download 1343669 tyagi builders ICompleted v
14144850 3125 Bid preparation 1343669 tyag: builders ICompleted v
11144857 3125 Bid preparation 1343669 tyagi builders iCompleted v
4144892 2125 Document DownLoad 1343695 M/s Satish Budhiraja [Completed v
14145017 2125 Document Download 1343729 M/s Tara Builders  [Completed v
k1145022 3125 Bid preparation 1343729 IM/s Tara Builders ICompleted v
14145654 3125 Bid preparation 1343695 IM/s Satish Budhiraja [Completed v
4145969 14125 Super Hash 1231176 MCD Completed v
11146165 5125 Bid Submission 1343695 M/s Satish Budhiraja [Completed v
1146166 5125 Bid Submission 1343213 [Sudeep Subaksh ICompleted o
1146185 5125 Bid Submission 1343669 tyagi builders ICompleted v
11146545 5125 Bid Submission 1343226 hshok kumar bahl  [Completed v
146586 5125 Bid Submission 1343729 M/s Tara Builders  JCompleted v
11147342 6125 lOpen Bids 231176 MCD ompleteéd v

Page 87 of 141
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Open Tender Details Page 1 of

| 705
N o /7

QLJ

Engineering Department

mulasinghopn  MCD 30 November 2016, 17.39:57 151
MAIN PORTAL MAIN VIEW TENDERS MASTER VIEW Hewp

Open Tender Details - MCD

Contact TenderNo: 273722 Tender Ref Date: 23-11-2016
UU" 2 Tender Ref No: EE(M)-V/SHD(S)/2016-17/14.1
S
Contractor List Who Have Started Tender Purchase Process
Logout
g Contractor(S)
True
Bid Status
Ly
Incomplete Bids
Stage Code || Envelop Name " Company Name
Nil
Rejected Bids
Stage Code || Envelop Name | Company Name I Comments On Rejection
Nil
' Submitted Bids
[ Stage Code i Envelop Name | Company Name
[srsucm2s |[Financial Envelope Sudaep Subaksh
[srsucmas |[Financial Envelope Ashok Kumar Bahl
[srsucmas |[Financial Envelope Tyagi Builders
[srsucmas |[Financial Envelope M/S Tara Builders
[srsucm2s [[Financial Envelope [M/s satish Budhiraja

‘ Ei % AF&.!—W SH-S >lfpplied Under RT!

[

RPN

hul}_’;,fengineeri:lg.q«.cdetenders.com/TcndE@&%i&&T@Eﬁd@ﬂ)%enLisl.aSp?ep_s33 E564.. 30-Nov-16




mD Details Scrutiny

Contact
Us

706

Page 1 of 1

Engineering Department

mulasinghopn - MCD
Tenders

Main Portal Main View

Tender No : 273722
Bid Opening -EMD Scrutiny
Choose and Execute EMD Open ~

Actions : EMD Payment scrutiny ~

EMD Payment Details Scrutiny
Record Saved successfully

EMD Payment No: 1280172 Company: ashok kumar bahl

Tender Ref No: EE(M)-IWSHD(S)/ZO16—I7H4.1
Sr.No: 1

Currency: INR

DD Number: 006294

Amount (Rs.): 9800

Account Name: ashok bahl

Manual Submission:

(Save | Qui

Page 89 of 141

Transaction Status : Locked

30 November 2016, 15:25:55 IST
Master View Help

Where am 17

(Revert | [ Done | [Exit|

(o
PaymentNo: 1280172
EMD Mode: Demand Draft

Account Number: 1748

Scrutinised?: 7

_—

Sutiplied Under RTI

o P L ok N1 Nar 110G
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Pagelot

Details Scrutiny
707 ) Q
4 N . . s
' N Engineering Department 0//
mulasinghopn -MCD 30 November 2016, 15:23:04 1ST
Main Portal Main View Tenders Master View Help
Tender No : 273722 Transaction Status : Locked
Bid Opening -Payment Scrutiny Where am | ?
Contact e
U———:”“ ' Choose and Execute Payment Open ~  Revert || Done J|Exit]
Actions : Payment scrutiny ~ [gt?!

Payment Details Scrutiny

Record Saved successfully
payment No: 1310990 Company: ashok kumar bahl

Tender Ref No: EE(M)-1V/SHD(S)/2016-17/1 4.1 PaymentNo: 1310990
Sr.No: 1 Payment Mode: Demand Draft
Currency: INR

DD Number: 006288

Amount (Rs.): 500

Account Name: ashok bahl Account Number: 1748

Name of Bank: hdfc

Scrutinised?: ¥,

Manual Submission: R
| Save || Quit

Page 90 of 141
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7 1D Details Scrutin Page 1 of 1
o ¢ y 708 g
. ta %\L
v \
B Engineering Department
mulasinghopn - MCD 30 Navember 2016, 15:27:32 IST
Main Portal Main View Tenders Master View Help
r‘ Tender No : 273722 Transaction Status : Locked
' ‘ Bid Opening -EMD Scrutiny Where am | ?
%il—:um Choose and Execute EMD Open ~  Revert | [ Done | [Exit]
o Actions : EMD Payment scrutiny ~ @‘I '

EMD Payment Details Scrutiny
Record Saved successfully

EMD Payment No: 1280906 Company: M/s Satish Budhiraja

Tender Ref No: EE(M)-1V/SHD(8)/2016-17/14.1 PaymentNo: 1280906
Sr.No: 1 EMD Mode: Demand Draft
Currency: INR
DD Number: 028533.028424
Amount (Rs.): 11550
Account Name: SatishBudhiraja Account Number:  296010200000684
Manual Submission: Scrutinised?: v
[ Save | [Quit

I

sgflied Under RT!

A Page 91 of 141
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Details Scrutiny Page 1 (’H‘g’p

709

. PN
@ \"\ Engineering Department N

mulasinghopn - MCD 30 November 2016, 15:24:53 IST

Main Portal Main View Tenders Master View Help
Tender No : 273722 Transaction Status : Locked
. Bid Opening -Payment Scrutiny Where am | ?
ﬁ‘f”‘l"'*l' Choose and Execute Payment Open ~ [:Fie_\gl || Done | {Exit|
Actions : Payment scrutiny [é_aj
Payment Details Scrutiny .
Record Saved successfully
Payment No: 1311454 Company: M/s Satish Budhiraja
Tender Ref No: EE(M)-1V/SHD(S)/2016-17/14.1 PaymentNo: 1311454
Sr.No: 2 Payment Mode: ~ Demand Draft
Currency: INR
DD Number: 028832
Amount (Rs.): 500
Account Name: SatishBudhiraja Account Number:  296010200000684
Name of Bank: Axis Bank Ltd.
Manual Submission: o Scrutinised?:
| Save I 951_1!
o -

T SH-5 AAO M-IV SH-S

LoiAii=i Vv ofi-ed .

m

SL pp“ed Und.:.:.( R‘]’,
]

Page 92 of 141
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Contact
Us

_‘EMD Details Scrutiny 710

Page 1 of |
o

Engineering Department
mulasinghopn - MCD 30 November 2016, 15:26:24 IST

Main Portal Main View Tenders
Tender No : 273722 Transaction Status : 1ocked
Bid Opening -EMD Scrutiny
Choose and Execute EMD Open ~
Actions ; EMD Payment scrutiny

EMD Payment Details Scrutiny
Record Saved successfully

EMD Payment No: 1280161 Company: Sudeep Subaksh

Tender Ref No: EE(M)-1V/SHD(S)/2016-17/14.1
Sr.No: 1

Currency: INR

DD Number: 0002

Amount (Rs.): 9800

Account Name:

Manual Submission:

[ Save | [Quit]

Master View Help

{ Revert | | Done | Exit

‘GO[
PaymentNo: 1280161
EMD Mode: Demand Draft

Account Number:

Scrutinised?:

S%)ﬁ der RT|

Page 93 of 141



Details Scrutiny
&) \NC-
)

Main Porta!

Tender No : 273722

Bid Opening
ES"*““MI Choose and Execute

Actions :

711

Engineering Department

mulasinghopn - MCD

Main View Tenders

Transaction Status : Locked
-Payment Scrutiny

Payment Open A

Payment Details Scrutiny

Record Saved successfully
Payment No: 1310978 Company: Sudeep Subaksh

Tender Ref No:
Sr.No:

Currency:

DD Number:

Amount (Rs.):
Account Name:
Name of Bank:

Manual Submission:

Payment scrutiny ~ [(_3_9“!
EE(M)-TV/SHD(S)/2016-17/14.1 PaymentNo:
1 Payment Mode:
INR
0001
500
Account Number:
o Scrutinised?:
f Save %(Qyitf
ES 411V 8[i-8 AAQ M-IV SH-3

M

Page 94 of 141
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Master View

-

6\-

Page 1 o @9

30 November 2016, 15:23:49 IST

Help

Where am [ ?

1310978
Demand Draft

Upplied Under RT]

e la ke i M1 '™y ... 17
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EMD Details Scrutiny Page | of 1

712 W\
- ' \\h
"E’“\,)]
I"_‘ Engineering Department
mulasinghopn - MCD 30 November 2016, 15:25:20 IST

Main Portal Main View Tenders Master View Help
Tender No : 273722 Transaction Status : Locked
Bid Opening -EMD Scrutiny Where am [ ?
Coniac e e T
I-]l:m L Choose and Execute EMD Open ~ ( Revert || Done || Exit|
Actions : EMD Payment scrutiny ~ ((_B‘E)_I g

EMD Payment Details Scrutiny
Record Saved successfully

EMD Payment No: 1280607 Company: tyagi builders

Tender Ref No: EE(M)-1V/SHD(S)/2016-17/14.1 PaymentNo: 1280607
Sr.No: 1 EMD Mode: Demand Draft
Currency: INR

DD Number: 123456

Amount (Rs.): 9800

Account Name: Account Number:

Manual Submission: Scrutinised?: ’

[Save | ';_"Cﬂf‘

N %Under RTI

Page 95 of 141
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Details Scrutiny

)

Conlact
Us

Sy

Main Portal

Tender No : 273722

Bid Opening

Choose and Execute

Actions :

713 Page | of ;?'

Engineering Department

mulasinghopn - MCD 30 November 2016, 15:19:50 IST
Main View Tenders Master View Help

Transaction Status : Locked

-Payment Scrutiny Where am 17
Payment Open ¥ [’he-\lél’? | [Efoﬁé | [Eﬁ(—ifl
Payment scrutiny ~ (ol

Payment Details Scrutiny

Record Saved successfully

Payment No: 131 1428 Company: tyagi builders

Tender Ref No:
Sr.No:

Currency:

DD Number:

Amount (Rs.):
Account Name:

Name of Bank:

Manual Submission:

EE(M)-IV/SI-I D(S)/201 6-17/14.1 PaymentNo: 1311428
] Payment Mode: Demand Draft
INR
123456
500
Account Number:
Scrutinised?: 7l

EE M ": SH6  AAQMIVSES

—

Supp 1e(7§7-Undef RT!

Page 96 of 141
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4 AMD Details Scrutiny \
-

v,

Contact

Us

714

Engineering Department

mulasinghopn - MCD
Tenders

30 November 2016, 15:26:58 IST

Main Portal Master View Help

Main View

Tender No : 273722 Transaction Status : Locked

Bid Opening -EMD Scrutiny Where am [ ?
Choose and Execute EMD Open ~ { Revert || Done | |Exit|
Actions : EMD Payment scrutiny ~ ‘G_E’]

EMD Payment Details Scrutiny

Record Saved successfully .

EMD Payment No: 1280642 Company: M/s Tara Builders

Tender Ref No: EE(M)-1V/SHD(S)/2016-17/14.1 PaymentNo: 1280642
Sr.No: 1 EMD Mode: Demand‘.Draft
Currency: INR

DD Number: 525025

Amount (Rs.): 9800

Account Name: Account Number:

Manual Submission: Scrutinised?:

save | {Quit|

N Up?:nea’ondef RTI

Page 97 of 141 ¢
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Details Scrutiny

Bl

v
Yage | ol

P 715

\ .

\

Engineering Department )
mulasinghopn - MCD 30 November 2016, 15:24:27 !
Main Portai Main View Tenders Master View Help
Tender No : 273722 Transaction Status : Locked
Bid Opening -Payment Scrutiny Where am |7
i-‘“}“—i'l-"‘—' Choose and Execute Payment Open ~ { Revert || Done j{Exit|
- Actions : Payment scrutiny ~ ]éoi
Payment Details Scrutiny
Record Saved successfully
Payment No: 1311487 Company: M/s Tara Builders
Tender Ref No: EE(M)-IV/SHD(S)/2016-17/14.1 'PaymentNo: 1311487
Sr.No: ! Payment Mode: | Demand Draft
Currency: INR
DD Number: 525010
| Amount (Rs.): 500 _
Account Name: Account Number: *
Name of Bank:

Manual Subp1i55ion:

Scrutinised?:

{‘ég\re; 11 6un,
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! ’ EAST DELHI MUNICIPAL CORPORATION
! OFFICE OF THE EXECUTIVE ENGINEER (M) - TV
\ SCHOOL BLOCK SHAKARPUR SHAHDARA SOUTH ZONE
NO: - EE (M)- IV/SHD(S)/2016-17/14 Dated- 23.11.16
~

29.11.16 at 12.00 Hours

. Last date of Download tender: -

2. Last datc of Bid Preparation: - 29.11.16 at 15.00 Hours

3. Last date for close ofBid: - 29.11.16 at 15.01 to 17.30 Hours.

q. Date of Re-encryption of Online: - 29.11.16 at 17.31 Hours to
30.11.16 at 12.00 Hours

5. Opening of Financial Bid: - 30.11.16 at 12.15 Hours

For Online Tendering http://mcdetenders.com sealed percentage rate/item rate tenders are invited for the
execution of the following works by the EDMC from approved and eligible contractor and will be
received as per time table and well be opened at 12:15 Hours on 30.11.16 on website
htps://medetenders.com in the presence of contractors, if any. The registered contractor of EDMC only
are eligible to tender for the amount they have registered in their respeclive category subject lo the
conditions that they are neither black listed nor debarred at the time of purchase of tenders. In case of
holiday is declared on the date of said schedule it will be done on the next working day.

Conditions given in the printed NIT form-A32, chapier 9 of Municipal Accounts code part-1 will
hold good. The contractor will have to give a declaration about the name of their relatives employed in

EDMC along with each tender. -

Bidding documents may be downloaded from online at website hups://EDMCetenders.com
payment for cost of bidding document and earnest money may be paid before download of tender
document through online payment. The desirous contractor shall have to pay the cost of document and
Earnest Money mentioned against the work at the time of Purchase and Download of tender document.

Both tenders cost and Earnest money can be deposited in the form of Online payment/bank draft
of a scheduled Bank in favour of Commissioner, EDMC.

The demand draft for tenders cost & Earnest money should be deposited in the EE(M)-1V
Shahdara (South), School Block, Shakarpur, Delhi before the time specified in Tender time contractor
for all works as per circular issued in this regard. Cement will be procured by the bulk paced bitumen for
the road work directly from the Bharat Petroleum Indian Oil Co. Hindustan Petroleum himself and
produced the bills/vouchers etc as proof their of No receipt from any agent/dealer shall be accepted. In
case of negotiations the period of validity of rates will be counted from the date of negotiation. The
department has right to postpone/cancel the NIT without assign any reason. The date & time of different
activities of tendering process may be checked on the EDMC website hitps://EDMCetenders.com time lo

time.

Quality testing of work will be carried out as per circular No. D/EE(P)-111/409 & 410/2005-06
dated 27.07.05 amended vide circular no. D/SE(QC)/2016/1571 dated 25.10.16 and amended time to time

in future.

Contractor shall have to produce the malba acknowledgement slip from SLF site of the malba
dumped failing which no payment malba/cach shall be made to the contractor. .
Circular No. D/EE(P)-111/380 dated 28.3.05 is also applicable.

Circular no. D/EE(P)-111/27/2006-07 dated 19.05.06 is applicable and read as Addition to clause
7. Clause 9 and 9A regarding payment of bill to contractors. Circular No. D/90/EE(P)2012-13 dated
7.08.12 is applicable regarding Amendment to General Conditions of Contract 10CA.

All the circular/guidelines issued from time to time shall also be applicable.

The payment to the contractor shall be released only afier the bed level for each drain is achieved.
In case the contraclor fails to achieve the bed level, no payment shall be made for the part work done by
him.
Deduction of VAT at source shall be made as per rules. As per circular no. F-506/G-in-
C/204/1015 dated 20.04.2004, if the rate quoted by the lowest tender are found abnormally low the
payment to the contractor for the work shall only be made afier inspection by the Quality Control Cell at
different stages and these findings shall be final and binding on the contractor. All the testing charges
from the independent laboratory shall be borne by the contractor. In case, the lowest contractor fails to
commence/complete the work within the stipulated period, the contractor shall be liable for disciplinary
action as per the provision of the enlistment rule/instructions issucd from time to time. The tenders will
also be received through e-tendering. Revised rates, Earnest Money, Security Deposit.

>
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A Cost of work upta 25 crores 2% of the estimate cost of the work.

B. Sccurity Deposit: A sum of the rate of 10% of the gross amount of bill shall be deducted from
cach running bill of the contractor till the sum along with sum already deposited as earncs
money will amount to security deposit of 2% of the tendered value of the work (Bank
Guaranice is nol to be accepted as security deposit).

The facilitics of G.E.M. as circulated by E-In-C vide circular no. D
withdrawn.

Condition as per circular no. F-506/C-
F-503/E-in-C/08/858 dated 23.10.03 is applicable (all ciicular may be scen
division office).

The Demand Draft must be deposited by the contractor before closing of the bid.

All the circulars/guidelines issued from time to time shall also be applicable.

Guidelines for DUDA for exccution of work and payment to the contractor shall be
applicable

Conditiéns circulated vide No. CA/F&G/2015/D-145 dated 05.11.15 shall be applicable

The below condition is applicable for item Numbers 22 only.

-29/SE-I/dated 12.03.96 stands

in-C/03/742 dated 1¥ July 2003 & its modified circular no.
at notice board or in

1 LCV should not be older then six years old.
2 LCV should be in good appear and goad running conditions.
3 The attested phato state copy of registration book and valid insurance policy will have to be

deposited with the concerned A.EJLE. at the time of engaging of LCV at store.

4 Registered contractor in Municipal Corporation of Delhi or transporter having there own
truck arc eligible for tendering ariginal documentary evidence will have 1o be produced by

the contractor in support of the same.

5 Rates shall be quoted exclusive cost of fuel/diesel for 8 Hrs. duties in words and figures.

6 Working of LCV in day and night on Sunday and pazetted holidays shall Le at the dircctions
of the E-in-charge and LCV will be reply at Mpl. Store afler working hours. .

7 The contractor can be terminated even hefore the expiry of the contract period without
assigning on any other accounts.

8 Payments shall be made for actual warking day only and no claim of any sort shall be
entertained on any other account.

9 In case LCV is not made available with in 3 days penalty at the payment for Rs. 100/- per day
will be levied. .

10 The contractor will be valid for scheduled rates/ days for the date of permission of the
competent authority.

11 The department will be not responsible for arrangement of Diesel lubricant in case of
shortage al private diesel pumps.

12 Before engaging the LCV its efficiency/power will be checked and the same will be apply to

the substitute in case of breakdown of the original LCV. The contactor shall maintain a
logboak for each truck and JE.store for regarding working days of each truck. The log book
shall be available for inspection of warking day. Decision of JE/AE regarding of actual day
shall be binding on the contactor and payment shall be made for the actual working day
verificd JE/AE E-in-Charge as per log book.

13 Diesel and mobile oil will be arranged by the supplier himself and necessary payment will be
made only for diesel @ | Ltr. Per seven km on Govt. approved rates.
Contractors who have LCV registered with Delhi is only eligible for purchase of the tenders.

S.No. Name lead of | Tender Camesl | Time of | Rates | Tender | Tender
of work | Account | Amount | Money | Completion | hold Cost No.
) B | goodfor | -

Imprqvcnu_:nl I)cvtflopmcnl of Patparganj main road [NH:24 Bridge -- Chilla Chowk ] by pdg.0 from
beautification nulsﬁc‘ Cliest !ESL)ilj{l opposite Panday Nagar in C-220/AC-58 in Patparganj. v ——

XL-VIED Rs.4,89,721/- 'l{.}e.‘)S(JOI- 02 months 06 month  Rs.500/- 273722

L

SUp

Page 100 of 141

—

-

p“ed Under RT,



goue

6.

14.

718 A[{

iing and Fixing of RCC Benches in Parks of ward no 220 [--] by pdg.0 from in Patparganj.
T
AL-VIII-D Rs.4,89,082/- Rs.9800/- 02 months 06 month  Rs.500/- 273723

Providing and Fizing of RCC Benches in Parks of ward no 220 [ -- ] by pdg.0 from in Mayur
Vihar Ph-1, pkt.-1V in Patparganj.

XL-VIIi-Z-a Rs.4,89,082/- Rs.9800/- 02 months 06 month  Rs.500/- 273724

Improvement Development of Patparganj main road [ NH:24 Bridge -- Chilla Chowk ] by pdg.0
from pdg Culverts opp. H Nos. 227,109,134 in C-220/Ac-57 in Patparganj.

XL-I1I-D-1V Rs.fi,iji,ﬁﬁ?f— Rs.9800/- 02 months 06 month Rs.500/- 273725

Improvement Development of Parks of Ward no 221 Kishan Kunj [ -- ] by pdg.0 from pdg.
kachcha walkway in park opp. 275 and repair to B/wall and walkway opp. 195 in Kishan Kunj.

XL-VIII-Z-a Rs.4,89,723/- Rs.9800/- 02 months 06 month  Rs.500/- 273726

Restoration of Road Cut by DIB for replacement of old and damaged sewer line in Gaii No. 2, Guru
Nanak Pura [ Mangal Bazar Road -- Paliwal Road ] by pdg.CC from C-222/AC-58 in Laxmi Nagar.

66-1076 Rs.3,09,358 /- Rs.6200/- 03 months 06 month  Rs.500/- 273727

Improvement Development of Drainage System of M and N Block Laxmi nagar [ -- ] by pdg0
from pdg RCC Culverts in C-222/AC-58 in Laxmi Nagar.

XL-HI-D-1V Rs.4,87,057/- Rs.9750/- 02 months 06 month  Rs.500/- 273728

Improvement Development of Parks of Ward no 221 Kishan Kunj [ -- ] by pdg.0 from pdg. RCC
Benches in Parks of Bank Enclave in Kishan Kunj.

XL-VIII-Z-a Rs.4,89,082 /- Rs.9800/- 02 months 06 month  Rs.500/- 273729

Construction of urinals on near LBS Hospital Gurudwara Khichripur and near Kendriya Vidhyalya
Khichripur colony by pdg.0 from in ward no 219.

XL-11-D-1V Rs.16,79,486/- Rs.33,600/- 03 months 06 month  Rs.500/- 273730

- Improvement Development of Shashi Garden Lanes from H. No. B-3 to B-21/9, C-8 to C-18 and C-

51 to 49 by RMC in C-220/AC-57, Patparganj.

XL-VIII-S-i Rs.23,61,448/- Rs.47,250/- 03 months 06 month  Rs.500/- 273731

. Improvement Development of Patparganj Village by Pdg. RMC in Lane opposite MC Pry School in

C-220/AC-57 in Patparganj.

X1-VIII-S-i Rs.24,82,114/- Rs.49,650/- 03 months 06 month  Rs.500/- 273732

- Improvement Development of Patparganj Village by pdg. RMC from main Patparganj Road to H. No

156 and links near H. No, 170/1 and 171, C-220/AC-57 in Patpargan;.

XL-VII-S-i Rs.16,64,339/- Rs.33,300/- 03 months 06 month  Rs.500/- 273733

- Improvement Development of road from Patparganj Road Chowk to Ahlcon Internation School by

Pdg. RMC in C-220/AC-57 Patparganj..
XL-VIII-S-i Rs.14,31,246/- Rs.28,600/- b2 months 06 month  Rs.500/- 273734

Improvement Development of Acharya Niketan Lanes by Pdg. drain in Lane from Main"Road to H.
No. 28B and RMC and drainage in lane opposite Mnadir and its links in C-220/AC-57 in Patparganj.

XL-VII-S-i Rs.16,35,327/- Rs.32,700/- 03 months 06 month  Rs.500/- 273735
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tmprovement Development of lanes of Patpargani Villagpe by Pdg. drain on Pcer wali pali and
I I ] g B

improvement ol road and drain of lane from H. No. 267 to 270 and near 11, No.53 in C-220/AC-57 in
Patparganj.

XL-VIII-S- Rs.12,35,657/- Rs.24,700/- 03 months 06 month  Rs.500/- 273736

Improvement Development of Shashi Garden Lanes from I1. No. A-1 to Mandir B-58 to B-64 and B-
100 to B-110 by Pdg. RMC in Patparganj in C-220/AC-57.

XL-VIII-S-i Rs.21,89,069/- Rs.43,800/- 03 months 06 month  Rs.500/- 273737

Improvement Development of lanes of Patparganj Village by Pdg. RMC from H. No. 204 t0 222, 207
to 219 and link near H. No. 210 in C-220/AC-57 in Patparganj..

XL-VIII-S-i Rs.10,42,011/- Rs.20,850/- 03 months 06 month ~ Rs.500/- 573738

Improvement Development of lucky block, Gali No. 4B and Gali No. § in Sarpanchwara by Pdg
RMC in Ward No. 218/Ac-57 in Shahdara (South Zone in Mandawali.

XL-VIII-S-i Rs.11,79,848/- Rs.23,600/- 03 months 06 month  Rs.500/- 273739

- Improvement Development of road from Shanti Marg in Subedar Chowk by Pdg. RMC and drain in

Sarpanchwara Mandawali in Ward No. 218/AC-57 in Shahdara (South) Zone.
XL-VII-S-i Rs.23,13,232/- Rs.46,264/- 04 months 06 month  Rs.500/- 273741

Improvement Development of Gali No. 6& 7 in Sarpanchwara by Pdg. RMC in Ward No. 218/AC-57
Shahdara (South) Zone.

XL-VIII-S-i Rs.13,41,894/- Rs.26,900/- 03 months 06 month  Rs.500/- 273742

Improvement of drainage system along Mayur Public School in West Vinod Nagar in Ward No.
217/AC-57 in Shalidara (South) Zone.

XL-VII-S-i Rs.4,02,006/- Rs.8,050/- 02 months 06 month  Rs.500/- 273743

Engaging LCV with driver and four No. Beldars for day to day maintenance of lanes and removal of
malba from Ward No. 217/AC-57 Shahdara (South) Zone.

XL-111-D-1V Rs.ltem Rate  Rs.9500/- 155 days 06 month  Rs.500/- 273744

Shahdara South
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Muncipal Corporation of Delhi

720

Page 1 of 2

. \¢
\, >
v f ——— S = . B
Work Award
Requisition Form
Receipt Of Material
a‘" Home Contact Logout Test Result MANISHJAINJIE ( 2016-2017 ) [ WARD : KISHAN KUNJ [221] |
Master Data Tendenng C&M™M Storas Technical PrtRaengyA TR Quality Cantrol Cases PEM Buildings Estabiishment Secunty
Raport ! Save | Clear Search
. Detailed - ) = S N
pBStract Estimate
Cover Note of Estimate
N
Work Details
Name of Scheme :  Unauth Regularised Cins v o* Head of Alc : XL VIlI-D -
Name Of Work: Improvement Development of Palparganj main road | NH 24 Bridge - Chilla Chowk | by pdg 0 from beautification ot
Ward No : Paltpargan) Financial Year: 2016-2017 Division Name . EE[M-Shah (S)}-IV
Estimate For : Civil Time of Completion : 2 00000 Montiis Category of Work :  Scheme
Nature of Work : Improvement Developn Location :
Method of Work : Cantractual Land: MCD Type of Work - Plan
iAsset Details G
— ——
Asset Name [ Location & Year of Construction ] Proposed Specifications Asset Nature |[Existing Speciﬁcatio@
- . Length 1500 metre
Patparganj main road [Chilla Chowk] Brick wall and M3 grills Width 15 metre J
R e [Length 1500 metre -
Patpargan] main road [NH:24 Bridge] Brick wall and M5 gralls Width 15 metre W
(WY
Estimate Details
i : |386770 |
Type of Tender: Percentage Rate i

Nature of Estimate :  Delail

Estimated Amount : 499400

Justification for Estimate :

Area Councillor Smt.
with officials of

Any Other Information :

Sr. Enag.

Note :

Rate Source Used : CPWD DSR 2014 , MCD Approved ltems 2014,
To beautity the Chowk outside Chest Hospital

Sandhya Verma desired for the executaon ot
Deptt of EDMC.

"

the work while i1nspecting the area

XQ\ \ook o~ U & v 2 30, Al

| Ustimate Eco
!

| | UTL[O!M}

OI-HCE: OF S.W. SHAH(S) ZOT‘L
Yed for Rs;cj‘fj -IL?/ :

Haad cf Account.. XLV, D..

E F-nancrg‘ ar_a‘_
%. «.‘-’f‘é&} 7.6ri§f ol ) aw

\ %rx‘g\,\:\?\—\d

JE—
I

o
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APl Corporation of Delhj

Page 1 o2
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Municipal Corporation of Delhi

Date:22/10/2016

Estimate No :

Name Of Work :

1. Action Taken By :
Action Taken :
Remarks :

Check List :

2. Action Taken By :

Action Taken :
Remarks :
Check List :

o 3. Action Taken By :

Action Taken :

Remarks :
Check List :

Designation Sent to :

Work Flow History
386770

Improvement Development of Patparganj main road [ NH:24 Bridge --
Chilla Chowk 1 by pdg.0 from beautification outside Chest Hospital opposite
Pandav Nagar in C-220/AC-58 in Patparganj

manishjainlJE / JE (M-SH.5-1v) Date: 07-11-2016
Forward

Please check the estimate and forward.

Irmeenaje / AE-1 (M-SH.s-1v) Date: 07-11-2016
Forward
May be approved.

Dimensioned sketch of the proposed duly signed is enclosed. This is certified
that the work is not Covered under any other estimate/scheme prepared earlier.

Site Inspected
Provisions taken are as per site requirements
Provisions are technically correct

The maintenance period of previous work executed on the same asset has
already expired

mulasinghEE / EE (M-SH.s-1v) Date: 07-11-201¢
Approved

Proposal is in accordance with sijte requirements
Items proposed are admissible and acceptable

Budget provisions exist
— SUDMTﬁEF RTI
L Close | '

Budget provision exist

MCDEDIS ver3.4 ©Municipal Corporation of Delhi.

|

41
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Eaat Pelhl Muoalelpnl Corporation f .
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Shahdara ($6uth) Zone -

Negr 1(.:ulranIrmr\.m l‘oulL Shnhclnm DL.JH] __3

No. S8 __/D/Ac/f.l»iD}(S)/no:u—.z 3

-

! ~ Shrl/Smt. . 4{—07?4_‘3_—_‘
ﬁqq,mﬁa%fa,sa%a, ‘‘‘‘‘ »

’ﬂs al&z.jc\fq: !mez

o oy

Date: - 05 /)2 /<s<2_

immare ‘I'x'hl..v -

She/Madeam,

Plense refer 'I:o-' lvo'ur application  vice 103/0y. N, g?g‘f}‘[gg[g;gpj;wm,mw
!f//?&ﬁ?— Under Right‘ qunforrnnl:_!mn Act, Q.DDIE. .

~

The reguired ml’mmaunn ,.ubmmr‘rl by the . S&]HP VT |

cncln ad herewlth for your lnformmLI(m II’yuu are not s.:\Ll-ulﬂd wth the 1eplv you may

al before 1 A]Jpc.llule Authority i.e. ﬂeputy Commluslunm, Shahdara (South)
.;}JLC
Zane.
'7
R .
. . Amstt. Cormmlssionas/ PIO

Slhaara {Souih) Zone
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MUNICIPAL CORPORATION OF DELHI
Office of the Executive Engineer (M)-IV )
Shahdara South Zone e )
School Block, Shakarpur, Delhi -110092 - n e e

E-mail: eem4ssz@gmail.com

No. EE (M)-IV/Shah.(S)/2023-24/D- {1l b C? Dated: |N-/0-20272,

To,
Sh. Sanjeev Jain,
R/o B-94, Gali No.10

Shashi Garden Patpargani, Annexure-9

New Delhi-110091.

Sir,
Please refer to your application under RTI Act-2005 RTI no. 17 dated 27.07.2023.

1. The information is as under: -

Reply enclosed by Engineering Department of this division i.e. E.E.-M-IV Shah South

2. As per Section 19 (1) of RTI-2005 you may file an appeal to the First Appellate Authority within
thirty days of issue of this letter, whose particulars are given below:

Name and Address of First Appellate | SE-Il/Shah. (S) Zone, First Floor, 419 Udyog Sadan |
Authority Patparganj industrial Area, Delhi-110092.

(For all future correspondence please quote complete ID No. mentioned above)

Encl.: As above
Thanking you.

Yours faithfully,

N
Execi %4k \,'geﬁ’éer (M-1v)
Stafi~{8) Zone, P.1.O.
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THE G St faeel! TR FRr oo fsedt Y 9y &1 e
3T U B fieell TRPR B ¢ Fhdr & fReeh! TR e foras
IR R T Fhdl & 9D AW Td Y P W SAFHRT S 970 |

sftreTeht e () erget s s
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Municipal Corporation of Delhi
Office of Superintending Engineer- Il /FAA,
Shahdara South Zone, Ist Floor, 419 Udyog Sadan,
Patparganj, Industrial area, Delhi-110092

No: -S.E.-Il/ Shd.(S) Zone/2023/ D—\ ) Dated- V& |10 |23
Present:- Sh.Kapil Mishra ASO on behalf of P10, Sh Gagan Khanna, E.E.-(M)-IV

Present :- Sh. Sanjeev Jain (Applicant)
Ref.:- “Appeal No: - 234 Postal Order No.57F496465

Order

The case was fixed for hearing of appeal on on 12.10.2023 at 3:00 PM.But
due to ‘administrative reason hearing preponed at 1:00PM inplace of 3:00 PM. During
the hearing it is learnt that reply has not been provided to the appellant till date, thus
;he purpose of hearing is very much defeated. PIO is directed to take RTI cases on

priority. Further PO is directed to reply within a week time free of cost.

Accordingly, Appeal is disposed off.

As per section 19 of the “Right to information Act, 2005, Applicant may file an
appeal, if any, within 90 days of the issue of this order, before 2" Appellant Authority
i.e. the Central Information Commissioner, Room No. 414, Baba Gang Nath

Marg, Munirka, New Delhi-11 0067.
(A.K.Sing>h)/

N FAA-Cum S.E-||
Shahdara South Zone

_/S/h.Sanjeev Jain,

R/O- B-94, Gali No. 10,

Shashi Garden Mayur Vihar

Patparganj, Delhi 110091

Mob-9136423998

Copy to:
1. PIO (Executive Engineer (M-IV)/Sh/S/Zone.
2. ASWto S.E.Il /Sh/S/Zone for taking follow up action
3. Head clerk/ASO to S.E.|| ISh/S/Zone for taking follow up action
4. Office copy to diary clerk for record. '
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Municipal C@#@@ation of Delhi
Office of the Superintending Engineer-11/FAA, Shah. South Zone,
First Floor, 419, Block-B, Udhyog Sadan, Patparganj Industrial Area, Delhi-
110092.

No: -S.E.-1l/ Shd. (S) Zone/2023/D- ¢ Dated:- 03] 0] 2023

Hearing Notice

This has reference to your appeal under the RTI Act, 2005 details of which
are as under: -

Appeal No. 1- 234
Postal Order No. :- 57F 496465
Concerned PIO :- EE-M-1V/5S5Z

In the above mentioned case, the date of hearing has been fixed for
12.10.23 at 03.00 PM before the 1% Appellate Authority i.e. Superintending
Engineer-ll, Shahdara (South) Zone. '

It is requested to please attend the above mentioned hearing before the
1*" Appeliate Authority in his office at First Floor, 419, Udyog Sadan, Patparganj

Industrial Area, Delhi-110092.

(Amrish Kumar Singh)
FAA-Cum S.E-l|
o Shahdara South Zone

v

Sh. Sanjeev Jain

B-94, Gali No. 10,

Shahshi Garden, Patparganj,
East Delhi-110091.

Mb. No. 9136423998.

Copy to:-

PIO EE-(M)-1V /Shahdara South - directed to attend the above mentioned
hearing along with the complete record of RTI.

2. ASW to SE-II/SSZ for taking follow up action.

ASO to SE-I1/SSZ for taking follow up action.

4. Office copy.

1.

@
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Annexure-10

Public Works Department (PWD) - Engineer

Public Authority

Registration Number
Date of Filing

Name
Gender

Address

Pincede
Country

State

Status

Pincode

Phone Number
Mobile Number
Email-1D

in Chief

PWDEC/R/2022/60238
30/09/2022

Sanjeev Jain

Male

B-94 GALI NO-10 SHASHI GARDEN , Mavur

Vihar patpar ganj

110091

India

Delhi

Details not provided

Details not provided

+91-9136423998

+91-9136423998
sanjeevjain|dot|b94|at]gmail|dotjcom

Citizenship Indian
Is the Applicant Below
o No
Poverty Line ? ‘_
((Description of Information sought (upto 300 characters) )

Description of Information Sought

Q1. As per the records of Executive Engineer PWD Road East Division 212,
Ramesh Park Near Shakar pur Police Station Pusta Road East Delhi

110092, after 10th January 2012. East MCD Shahdara South Zone has taken
the part of road side land 20.5 feet wide and 84 feet long. Which is situated
outside the boundary wall of Dr. Shyama Prasad Mukherjee Chest Hospital,
Opposite Bapu public school, Patparganj village, on which date he was
handed over or transferred to PWD or not, should be given information.
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Q2. As per the records of Executive Engineer PWD Road Fast Division 212,
Ramesh Park Near Shakar pur Police Station, Pusta Road East Delhi
110092, after 10th January 2012. East MCD Shahdara South Zone has taken
the road side land part 20.5 feet wide and 84 feet long. Which is located
outside the boundary wall of Dr. Shyama Prasad Mukherjee Chest Hospital,
Opposite Bapu public school, Patparganj village, on the date on which the
handover or transfer took place to PWD, then its copy should be given.

Note. kindly provide all the reply along with my questions in it and with all
the related documents with the authorized stamp of concerned department
and signature of authorized person this information asked for are most
urgent.

Concerned P1O P10, East Road Divn.

Supporting document . . d
PP & Supporting document not provided
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Applicant Name

Text of Application

Reply of Application

SN. Action Taken
1 RTI REQUEST
RECEIVED

REQUEST
FORWARDED TO PIO

N

w

REQUEST
TRANSFERRED TO
OTHER PIO

& REQUEST
TRANSFERRED TO
OTHER PIO

5 REQUEST
TRANSFERRED TO
OTHER PIO

6 REQUEST DISPOSED
OF

Lol

73;6Hmnnlme AEINLEOV.ATI KL HIVIED U F I praste_tresvss gopeep =2 =

ACTION HISTORY OF RTI REQUEST No.PWDECIRlzoz@.

Sanjeev Jain

1. As per the records of Executive Engineer PWD Road East Division
212, Ramesh Park Near Shakar pur Police Station Pusta Road East
Delhi 110092, after 10th January 2012. East MCD Shahdara South
Zone has taken the part of road side land 20 5 feet wide and 84 feet
long. Which is situated outside the boundary wall of Dr. Shyama
Prasad Mukherjee Chest Hospital, Opposite Bapu public school,
Patpargan] village, on which date he was handed over of transferred
to PWD or not, should be given information

2. As per the records of Executive Engineer P\WWD Road East Division
212, Ramesh Park Near Shakar pur Police Station, Pusta Road East
Delhi 110092, after 10th January 2012 East MCD Shahdara South
Zone has taken the road side land part 20.5 feet wide and 84 feet
long. Which is located outside the boundary wall of Dr. Shyama
Prasad Mukherjee Chest Hospital, Opposite Bapu public school,
Patpargan; village, on the date on which the handover or transfer
took place to PWD, then its copy should be given

Note. kindly provide all the reply along with my questions in it and
with all the related documents with the authorized stamp of
concerned department and signature of authorized person this
information asked for are most urgent

No such information is available in this Division Hence information of
this office may be treated as NIL.

Date of Action Remarks
Action Taken By
30/09/2022 Nodal Officer
03/10/2022 Nodal Officer Forwarded To PO, East Road Divn
03/10/2022 P10 CE East
Zone
HQ-(SPIO)
15/10/2022 PlQCircle ., .. o
— 0 East(SPIO)
31/10/2022 P10, East
Road Divn -
(SPIO)
01/11/12022 PI1O, East
Road Divn -
(SPIO)
_Print
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5. 12:09 PM

rtionline.delhi.gov.n/RTIMIS/CPIO/a ppealDe?sgﬂ)?”reﬁNXpmeNvZIH381 BrnY XZxMjc2VIJKRKIKK1SV ™

CPIO's Order/Decision No.

Ground For Appeal :

Prayer or Relief Sought :

FIRST APPEAL DETAILS
~ Registration No. : PWDEC/A/2022/60267 Date of Receipt : 01/11 cvee
- . . w -
Type of Receipt : Online Receipt Language of Request :  English
Name : Sanjeev Jain Gender : Male
Kdlress & B‘—94 GALI NO-10 SHASHI GARDEN, Mayur Vihar patpar ganj.
Pin: 110091
State : Delhi Country : India
. . +91-
Phone No. : -9136423998 Mobile No. : 9136423998
Email : sanjeevjain.b94@gmail.com
Status(Rural/Urban) :  Details not provided Education Status : Dela.llb not
provided
Is Requester Below Poverty Does It Concern Life or  Details not
Line ? : No Liberty of ion : rided
[aH ] iberty of a persion : provided.
RTI Request Number :  PWDEC/R/2022/60238 | RTI Request Date : 01/11/2022

— Date of Receipt of CPIO's Details not |
Order/Decision : provided

Njo Response Within the Reason For Delay : Deta_lls not .

Time Limit - provided ;

My RTI Application dated 30.09.2022, RTI ID No. PWDEC/R/2022/60238 as
no response till date from your side or either from the concerned depariment
to which my application was transferred. so as per rti act 2005 first appeal1
kindly provide me the response in written on my application. :
If no correct reply is provided to me within the time then I will file an appeal"
against the responsible EDMC Shaedra South Zone officer to second appeal

authority.

Details not provided

Note: kindly provide all the reply along with my questions in it and with all
the related documents with the authorized stamp of concerned department
and signature of authorized person these information asked for are most

urgent .

ACTION HISTORY OF RTI FIRST APPEAL No.- PWDEC/A/2022/60267

Applicant Name Sanjeev Jain
Reply of Appeal
SN. Action Taken Date of Action gstwn Aaken Remarks
FIRST APPEAL
1 RECEIVED 01/11/2022
APPEAL
FORWARDED TO
2 CONCERNED FIRST 02/11/2022 Nodal Officer Online
APPELLATE
AUTHORITY
DOCUMENTS -
REQUEST: e . Detajls
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|

S No 1 Appeal No Online RTI apphcation | Reply copy armtached
1 ' PWDEC/A/2022/60150 | PWDEC/R/2022/60135 | RT! transferred to EE, Electrical
*, Same RTI below- Division vide this office letter No
| ' __| PWDEC/A/2022/60143/1 | 1610 dt. 08.07 2022 (copy attached) |
2 ' PWDEC/A/2022/60155 | May  be  pertan  to | -
1 Electrical Division | -
3 ' PWDEC/A/2022/60022 | PWDEC/A/2021/60080 Reply through onhne on RTI Poral
o N | (onhne reply copy attached)
4  PWDEC/A/2022/60268 | PWDEC/A/2022/60238/1 | Reply through online on RTI Portal
from EE, Electncal Division (online |
o ~ | reply copy attached) |
5 PWDEC/A/2022/60238

Reply through online on RTI Portal t
| and transferred to EE, Electrical |
' Division  on  dated 31102022

. (onhne reply copy attached) J
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MUNICIPAL CORPORATION OF DELHI
LAND & ESTATE DEPARTMENT
7t FLOOR, CIVIC CENTRE, MINTO ROAD
NEW DELHI-110002

No. ADCIFAA/L&E/MCDI2023/D- | 77 pate: ) 4 + ) G- 2aX

f
A L) -{,»,//

Sh. Sanjeev Jain,

Rlo - B-94, Gali No. 10
Shashi Garden, Patparganj,
Delhi - 110091

Subject: RTI Appeal dated 29.09.2023 & 03.10.2023 with reference to RTI application ID No.131
& 132/PIO/L&E/MCD dated 25.07.2023.

Name of Appellant :- Sh. Sanjeev Jain

Fact of the case:-  Sh. Sanjeev Jain, hereinafter called as appellant, has filed a First Appeal dated

29.09.2023 & 03.10.2023, stating therein that information asked vide his RTI application ID No. 131 &
132/PIO/L&E/MCD dated 25.07.2023.

The Appellant Sh. Sanjeev Jain was heard in person on 19.10.2023. In his submission, he stated that

the appellant is not satisfied with the reply of PIO as requested in RTI ID No. 131 & 132/PIOQ/L&E/MCD
dated 25.07.2023. :

Order

The Appellant and the PIO heard in person and available record on file perused by going through
content of the RTi application. Information on queries No. 01 to 0/ doesnt indicate specific

requirement/query, hence, may not be provided. However, PIO is directed to provide the revised
information of query No. 08 and 09 within 07 (Seven) days.

Hence, the Appeal dated 29.09.2023 & 03.10.2023 in respect of Appellant Sh. Sanjeev Jain stands
disposed off.

In case, appellant is not satisfied with decision, 2" Appeal may be preferred before the Central

Information Commissioner at August Kranti Bhawan, Bhikaji Kama Place, New Delhi 110066 under
Section 19 (3) of the Act.

W
Atdifional Dy. Commissioner (L&E)

First Appellate Authority
Copy to :-

PIO/L&E, MCD 7 Floor, SPM Civic Centre, JLN Marg, New Delhi 110052 for needful action and
compliance of above order.
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MUNICIPAL CORPORATION OF DELHI

LAND & ESTATE DEPARTMENT

7t FLOOR, CIVIC CENTRE, MINTO ROAD

NEW DELHI-110002

No. PIO/L&E/MCD/2023/D- 12 U] Date: ) /08/2023

A

Mr. Sanjeev Jain,

B-94, Gali No. 10, Shashi Garden,

Patparganj East, Delhi - 110091

Subject: Reply of application ID NO. 131, 132, 137/PIQ/L&E dated 25.07.2023 under RTI

Act, 2005.

The desired information does not pertain to Land & Estate Department.

As per Section 19(1) of RTI Act, 2005 you may file an appeal to the first Appellant
Authority within 30 days of issues of this letter if you are unsatisfied with the reply, whose

particulars are as given below:-

Name
Designation
Address

Sh. Hemant Kumar Fauzdar

Addl. Dy. Commissioner

Land & Estate Department, MCD, 7t Floor
Civic Centre, Minto Road, New Delhi - 110002

Y.

Ay

Public Information Officer (P10)
Land & Estate Department, MCD

et
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MOST URGENT RTI MATTER
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P.1.O MOST URGENT RTI MATTER
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“ Public Authority

Registration Number

Date of Filing
Name
Gender

Address

Pincode
Country

State

Status

Pincode

Phone Number
Mobile Number
Email-1D

Citizenship

Is the Applicant Below

Poverty Line ?

753

Lt. Governors Secretariat

Annexure-13
LGOVS/R/2023/60028
21/01/2023
Sanjeev Jain
Male
B-94 GALI NO-10 SHASHI GARDEN , Mayur
Vihar patpar ganj
110091
India
Delhi
Urban
Details not provided
+91-9136423998
+91-9136423998
sanjeevjain[dot]|b94[at]gmail[dot]com

Indian

No

((Description of Information sought (upto 500 characters) )
Description of Information Sought

Q 1. Has any meeting been held of Honble L.G delhi on 24.02.2021 to review
the status of tasks on 77 corridors category A B and C in matter of L.A.No.
34/1999 in CWP No. 13029/1985 M.C. Mehta vs. UOI & ors. Kindly answer

my question in yes or no.

Q 2. If any meeting was held of Honble L.G delhi on 24.02.2021 to review the
status of tasks on 77 corridors then kindly provide the copy of minutes of

such said meeting.

Note . kindly provide all the reply along with my questions in itand with all the
related documents with the authorized stamp of concerned department and
signature of authorized person these information asked for are most urgent .

Concerned P10

Supporting document

RRRRRRREEEEiRaRRRR,.,

Nodal Otticer

Supporting document not provided
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Right To S
Inﬁo.:"rr;[u.tion 754 I .
Speed Post
LT. GOVERNOR'’S SECRETARIAT
RAJ NIWAS: DELHI - 110054
No.1589/RTI/22-23/RN/ID-46931/ £¢€
(LGOVS/R/2023/60028)

To \/
h. Sanjeev Jain

B-94, Gali No.-10, Shashi Garden,
Mayur Vihar, Patpar Ganj,
Delhi-110091

Dated o/ 2 - 25

Subject: Supply of information in r/o RTI application under RTI Act 2005 of Sh. Sanjeev Jain (ID
No. 46931) received through E-RTI portal, GNCTD, (Reg. No. LGOVS/R/2023/60028) for
information regarding 77 Cerridors in the matter of MC mehta vs UOI & Ors.

Sir,
Please refer to your application filed under RTI Act 2005 through E-RTI, Portal, GNCTD on

21/01/2023. In this regard, the information available in this office is as under:-

] to 2. No such information as sought by the applicant is available in this Secretariat as this
Secretariat is not the custodian of record/information. The requisite information may be available with
Delhi Police. Any further information pertains to Delh Police and the same may be obtained from them.

Further, your RTI application is also being transferred u/s 6(3) of RTI Act-2005 to the PIO,
Delhi Police providing information held by them in the matter. It is also intimated that if you do not
receive appropriate information from above mentioned Department or the reply received from
them is not satisfactory, you may file your Ist appeal before the First Appellate Authority of the
above the above said department i.e Delhi Police.

As per section 19 of the RTI Act-2005, you may file your ist appeal before the First Appellate
Authority i.e, , Sh. Anoop Thakur, Pvt. Secy. to Lt. Governor, Raj Niwas, Delhi, within 30 days of issue

of this letter, if not satisfied with the reply of this office.

(J.P. Kothari)
Dy. Secretary cum PIO
Lt. Governor Secretariat
PH. 011-23925341
Copy to:

PIO, Delhi Police (PHQ), Tower-II, Jai Singh Road, New Delhi-110001. The RTI application of Sh.
Sanjeev Jain is hereby transferred u/s 6(3) of RTI Act-2005 with the request to provide the requisite
information to the applicant within time limit. In case, the information is not related to your Department,
the same may please be further transferred to the Department concerned under intimation to the applicant.

The applicant has deposited the requisite fee.

Encl: As above /

(J.P. Kothari)
Dy. Secretary cum PIO
Lt. Governor Secretariat
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755
DEPOL/R/P/23/02072.
TIMED/UNDER RTI ACT-2005.

OFFICE OF DEPUTY COMMISSIONER OF POLICE-HQ-II-CUM-PUBLIC INFORMATION
OFFICER, DELHI POLICE HEADQUARTERS, ROON NO. 803, 8™ FLOOR,
TOWER-01 JAI SINGH ROAD, NEW DELHI-110001.

No. XXIV/29/Spl/ID-645/2023/ 475 /RTI Cell/Desk-1I/PHQ dated ’// < / R
To

~_Shri-Sanjeev Jain,
R/0.B-94, Gali No.10, Shashi Garden,
Mayur Vihar, Patpargang, Delhi-110091.

Subject:- Seeking information, under Right to Information Act-2005.

With reference to your RTI application dated 21.01.2023 [received on
- 09.02.2023] through Shri J.P.Kothari, Deputy Secretary/PIO, Lt. Governor Secretariat, Raj

Niwas, Delhi-110054, vide No.1589/RT1/22-23/RN(ID-46931)/601, dated 07.02.2023 on the
. subject cited above. | am to provide the requisite reply pertaining to PIO/PHQ, as under:-

Point No. Reply.

tl & 2. As per recard, the requisite information is not available in this Hdgrs.

i

PUBLIC INFORMATION OFFICER-CUM
DY. COMMISSIONER OF POLICE(HDQRS-II),
DELHI POLICE HDQRS., DELHI
Ph # 23746100 Extn. 69934
E-mail ID dcp hdatr2@delhipelice gov in

The first appellate authority under section 19 of RTI Act-2005 is Sh. Rajesh Kumar, JUCP/ Hdqrs , Office location 11" Floor, Tower 1, Police Hdqgrs Jai Singh
Road, New Delhi-01, Ph # 011-23473556. The appeal could be filed within thirty days of receipt of the reply, if not satisfied with the above reply

No. XXIV/29/Spl/ID-645/2023/ /RTI Cell/PHQ dated

\, y forwarded to Shri J.P.Kothari, Deputy Secretary/PIO, Lt. Governor
Secretariat, Raj Niwas, Delhi-110054, w.r.t his office No.1589/RT1/22-23/RN(ID-46931)/601,

dated 07.02.2023 for favour of information. _eod®

-~

PUBLIC INFORMATION OFFICER-CUM
DY. COMMISSIONER OF POLICE(HDQRS-II),
DELHI POLICE HDQRS., DELHI

Ph # 23746100 Extn. 69934

E-mail ID dcp.hdgtr2@delhipolice.gov.in
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RTI Matter/Most Urgent
T TS AT ee TR,

FoiT T, 8at aw,
&t @, ool wRamew, 78 Rea-110002

HEATUF, 11(27)/2022-23/4"-Qtr/ P10-2672/311/ Y 79 e ) 220,07

Sh. Sanjeev Jain,
B- 94, Gali No. 10,

Shashi Garden, Annexure-14

Mayur Vihar Patparganj,
Delhi- 110091.

faw- geem & HftwR wfAf 2005 % iaeia e |
HEleT,

30 fAWET A JUH HRAINS e Yoo & 3R wOfms & e, 5=
Foer 3faerl, Chief Secretary Office, & 93 #&ar No.F.3/18/PIOCS/2022-
23/1.D. No.-12761/RTI/666-667 fear® 06.03.2023 & weq g3 Y& CarT
A 9SSR A & IS §:

N yae IR

AT 39 ToquTe AT AT ol st ot of el | 39 g@rr AR 715 sy
24.02.2021 F 39 JsAdTS Had H g5 doF A ¥ g Qe & 3ueey 78 &
ool & geugeier a8 R 212 E =g A 7 197 & H HFEY H Foll QT &
QATAT TG HES UFC I & FER Ueh R o | AR 31§ Sy &7 e
ﬂqﬁm??mmﬁm3gﬁﬁﬁ§§ AT 9|

¥ 39 9% & ¥ A%l # 11000 gl e & 3 &3
faoTel & PR TR §e TR Talled T HFATT |
faoiel Fw9ell BSES o Uik s &1 meei 39 |
TgaTe Y oF & oY a1 LY | J

T H¥UER HOfEA, 2005 F URT 19 ¥ FER, I T TS A TS
Sy @ Ese @ ¥, A 3T @ Iy & 30 Rt F #fiew v el sy F;
Fder T @A &, Forae favor 2 Rar mr g-

gUH AT Wi
Foft T, T8 TouTr & ool TR,

8ar oo, S1-e, e aftaray, ‘%
% Reed-110002 ¥\ ¥

(¥oTT FAR)

S HeT AR

Ph. No. 23392789
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757 RTI MATTER/TIME BOUND e

® GOVERNMENT OF N.C.T. OF DELHI BY
i OFFICE OF THE CHIEF SECRETARY

NF oD DELHI SECRETARIAT, I.P. ESTATE, NEW DELHI

»
No. F.3/18/P10CS/2022-23/1.D. No.-12761/RTY { ,5/._/ /‘g/ /4 ?- Dated:- () {  /03/2023
To

The Dy. Secretary (Power)/P10,
Power Department,

B-803, Delhi Secretariat,

1.P. Estate, New Delhi.

Sub:  Transfer of Application dated 04-03-2023 under Sub-section 6(3) of Section of RTI Act, 2005,
received from Shri Sanjeev Jain.

Sir,

The undersigned has received the online application (registration no. CSCTO/R/2023/60113)

on 04-03-2023 under Right to Information Act, 2005. The applicant has submitted online RTI fee of
Rs. 10/-.

The information desired by the applicant is not available in the Chief Secretary Office. It seems
that the same is available with you. Accordingly the application is transferred to you under Sub-
Section (3) of Section 6 of Right to Information Act, 2005, for further necessary action.

In case it does not fall under your jurisdiction, it may please be further transferred to the

Public authority to which the subject matter is more closely connected, directly, under intimation to
the applicant.

Encl: RTI Application,
Yours faithfully

\ U
(Pradeep Tayal)
P.I.O. of C.S. Office

%marded for information to Shri Sanjeev Jain. B-94, Gali No.10, Shashi Garden,Mayur
Vihar Parparganj, Delhi-110091. (If you are not satisfied with above transferred, you may file appeal
before the First Appellate Authority, Office of the Chief Secretary, Room No. A-502, Delhi SecretanaF,
New Delhi. As the application have been transferred to above mentioned department(s), if
you are not satisfied with reply provided by the aforesaid department(s) you should _flle
first appeal to the Appellate Authority of the department(s) concerned and not to the First
Appellate Authority of the Chief Secretary Office because the First Appellate Authority of
the C.S. Office does not have jurisdiction over the aforesaid department(s).
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“ Public Authority Chief Secretary Office
Registration Number CSCTO/R/2023/60113
Date of Filing 04/03/2023
“ Name Sanjeev Jain
Gender Male
B-94 GALI NO-10 SHASHI GARDEN | Mayur
Address ; -
Vihar patpar gan)

Pincode 110091
Country India
State Delhi
Status Details not provided
Pincode Details not provided
Phone Number +91-9136423998
Mobile Number +91-9136423998
Email-ID sanjeevjain[dot]b94[at]gmail[dot]com
Citizenship Indian
 Is the Applicant Below Poverty

. No
Line ?

((Description of Information sought (upto 500 characters) )
Description of Information Sought

1. AT 3U IsauTd Haled &t St st off A feFi® 24.02.2021 Y
I IgUTed Had A g8 frel 95 A §x¢ el & geustisr ars Aav 212
E = aTS = 197 ¥ TUTHT YH1E @6l 9¥¢ $RUATA & 918 U TR fmw
HTUTH ST g 2 R T8 T3 e FN TN S e ST UF F R
AFEd | 11000 241 dices & 3 9 faoiell & TRTHWBTHR TMTH O LI
TR P 3rgufa fawreh Huit f. v, §. vH. agAr ureR for. & A
JU ISIITA Hared off A &) 2t a1 781 & ft 39 IR | 5i a1 781 # fer@ax
T AHHERY 1 AT,

e, TR gRT AT 7T gt URre o1 IR R a1 el H U & WY I
gﬁwﬁmm 3R Rurfty e & Ae- Td HIgR & 1Y Sard feraes
GITu.

Concerned PI1O Nodal Ofticer

Page 141 of 141



11/20/23, 11:50 PM Gmail - Service of Reply by the Petitioner to thefstg Reports/Reply’ as filed by the Respondent No. 1 i.e., Municipal Corporat...

M Gmaill SANJEEV JAIN <sanjeevjain.b94@gmail.com>

Service of Reply by the Petitioner to the ‘Status Reports/Reply’ as filed by the
Respondent No. 1 i.e., Municipal Corporation of Delhi, in the O.A. No. 559/2022
named as Sanjeev Jain Vs. Municipal Corporation of Delhi & Ors.

SANJEEV JAIN <sanjeevjain.b94@gmail.com> Mon, Nov 20, 2023 at 11:29 PM
To: Commissioner MCD <commissioner@mcd.nic.in>, commissioner-sdmc@mcd.gov.in
Bcc: gargi jain <mariejain16@gmail.com>

Commissioner,

Municipal Corporation of Delhi,

Dr. S.P. Mukherjee Civic Center,

JLN Marg, New Delhi-110002. & Ors.

Sir,
This is in reference to the captioned matter, please find attached the Reply on behalf of the Petitioner to the ‘Status

Reports/Reply’ dated 17th September, 2022 & 02nd December, 2022 as filed by the Respondent No. 1 i.e., Municipal Corporation
of Delhi.

Kindly acknowledge the receipt of the same.

Thanking You,
Sanjeev Jain,
9136423998

ﬂ Reply by the Petitioner_MCD.pdf
24793K

https://mail.google.com/mail/u/0/?ik=47af5d9d77 &view=pt&search=all&permmsgid=msg-a:r4025231390906323673&simpl=msg-a:r402523139090632...  1/1
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